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LEGISLATIVE ASSEMBLY. 
Tuesday, 18th September, 1928. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Kr. President in the Chair. 

QUESTIONS AND ANSWERS. 

EXPORT DtrrY ON RICE. 

635. *U. Tot Kyi: (a) Will Government he pleased to state if the,. 
have made a special investi(l'lltion into the question of the export duty on 
rice as promised by Sir Basil Blackett on the 12th March 1928 T 

(b) If they have. when may the result of the investigation be expected 
to be known f 

(c) If they have not, will Goyenunent be pleased to state when they 
intend to start the investigation T 

(d) Are Government aware (hat the Burma Legislative Council during 
its last Session has passed a Resolution recommending the abolition of the 
export duty on rice , 

(e) Is it not a faet that the Rteamer freight for rice from Bangkok or 
Saigon is smaller than that from Rangoon to Bombay or any of the Indian 
ports that take rice from outside' 

(f) Is it not a fact that since the days of the "Rice Control ", 
t}.e Rangoon rict' has not found its place in the London market T . 

(g) Axe Government aware that there is a large reduction in the 
quantity of Bunna rice exported to foreign countries during this present 
year' If BO, will Government be pleased to state the reasons why T 

The Honourable Sir Blmpendra RaUl Mitra: (a) to (eI). Gov-
ernment have not yet made the inveatigation. They were awaiting the 

. Report of the Royal Commission on Agriculture which, however, does not 
dfllli with the subject. They are aware of the fact that the subject was 
recently dillC1l.II8ed. by the Bunna Legislative Couneil and have asked for 
a copy of the Proceedings. When they get it, they propose to take up 
the matter with the L0C!81 Government. 

(f) No. • 
(f) Yes. though exports to the United Kingdom have latterly been 

i~ i  

(g) Yt'H. The reduction is partly due to the m~ placed by 
the Japanf'geGovernment on imports of rice into that country, which ex-
tends for the preRent up to the 31st December, 1928. ~ m  also 
understand that i l 88i~ competition from the rice growing coun-
tries on the Mediterranean, Seaboard, W,' Spain, Italy, and Egypt and 
reasonably hig eropR in Saigon, Siam and .Japan have contributed to 
thiH rt'Hult. 

( 983 ) 
LlSfLA I, 



LEGISLATIVE ASSEMBLY. [18TH SEPT. 1928. 

REGISTRATION 01' THE MUSLIM AsSOCIATION, PEsHAWAR CANTONllENT. 

636. *Maulvi Sayyid KUI1usa Baheb Bahadur: (a) Is it a fact thai 
the Registrar, Joint Stock Companies, North-West Frontier Province, haa 
refused to register the amalgamated two wings of the Muslim Association, 
Peshawar Cantonment, which submitted a formal memorandum of the Asso-
ciation and other documents required by Act XX of 1860 , 

. (b) Will the Government be pleased. to state whether the Registrar 
recelved the formal documents required by the Act from any other Society 
claiming to be the Muslim Association, Peshawar Cantonment, before or 
after the receipt of the documents mentioned in part (a) above , 

(c) H not, will the Government be pleased to state why the former 
Association was not registered , 

The Honourable 1Ir. J. Crerar: The Government of India han 
no' information on the subject. Inquiries are being made and the result 
will be communicated to the Honourable Member. 

'CoNVERSION 011' LEA VB ALLow ANClI:8 AT 21. PER RupEE. 

837. *1Ir. Sa.rabhai Nemchand Baji: (a) .As the rate of exchange haa 
now been fixed at Is. 6d. per rupee. will Government please state why the 
leave allowances mentioned in Fundamental Rules 89 and 90 are still con-
verted at the rate of 2s. per rupee , 

(b) Are Government aware that this disparity between allowances 
drawn in and outside Asia prejudicially affects the intere>rts mainly of 
Indian officers desiring to take leave in l!ldia and, in practice, draws an 
unnecessary and unrecognised distinction between the Indian and Europeau 
officers of Government T 

(c) Will Government please state what steps the:-' propose to take so 
as to equalise, at an early date. the rates of allowances. whether drawn in 
or outside .Asia , 

The HODoura.ble Sir Bhupendra Nath Mitra: (a) to (c). With 
the exception of the year, viz., t.he year 1919, the ratio between the 
sterling and rupee rates of leaye allowances in the case of the maxima 
and minima rates to which the Honourable Member refers. and in the 
case of these rates only, has been the same since about 1843. My Honour-
able friend will observe from this that the ratio was maintained in the 
cases specified even during the ye&rl! 1894 to 1914 when the rate of ex-
change was in fact practically stable at Is. 4<1. to the rupee. Hitherto 
the situation wboich I have described and of which my Honourable friend 
complains has not in fact been the subject of widely expressed grievance 
on the part of Government servants, no doubt because inter alia ma.xima 
and minima rates only operate in a relatively small number of cases. 
For example, as a general rule, Indian officers are not entitled to take 
more than four months' leave on average pay at a time, and during the 
first four months' leave on average pay the average pay is not subject 
to the extraneous limits specified in Fundamental Rule 89. 

I must point out that Indian and European oftleers alike are subject 
to the rupee maxima and minima if they take leave in India on average 
pay in eXcess of four months or in exce118 of the amount of privilege 
leave due to them if they are under the Civil Service Regulations. O. 



QUESTIONS AND ANSWERS. 

the other hand, Indian officers, when they take leave outside Asia, benefit 
by the higher sterling maximum. 

As my Honourable friend is aware, the question of the fixation of 
the rate of exchange between rupee and sterling has been the subject of 
-considerable controversy in the past few yean;, and this circumstance 
eombined with the other circumstances which I have mentioned baa 
militated against the Qoverument of India considering the question which 
the Honourable Member has now raised. The Government of India are, 
however, inclined to think that the time has now come or nearly come 
when the question should be re-examined, and I will take steps to see 
that this is done in the near future. 

Mr. K. O. Keogy: Why is it, Sir, that this fictitious rate of ex-
·change at 28. is observed in the case of leave allowances for certain 
·officers , 

The Honourable Sir Bhllpendra Kath 1Iitra: The Honourable 
Member coul.d not have listened carefully to the lengthy answer which 
I read out on the ll()Or of the House. That rate is not adopted in the 
case of all leave allowances. It· comes into operation in the case of cer-
tain maxima and minima rates, and the circumstances which have led 
t.o the adoption of the 28. rate of conversion in that particular case have 
been fully explained by me in the lengthy answer I have given. 

PAY1IENT8 TO OnICEBS OF UNIVEBBITY 1'R.uNING CORPS FOR PEmODS SPENT 
IN CA.lIP OR AT ANY AUTHORISED COUBSE OF INSTRUCTION. 

638. ·Pandit Hirday Nath ][unzru : What steps are being taken by 
Government to carry ont the recommendation of the Auxiliary and Terri-
torial Forces mmi ~  that officers of the Fniversity Training Corps 
should be paid for the period spent in camp or HI any authorised course 
of instruction T 

Mr. Q. II. Young: This recommendation will be carried out. I 
find that, by an error in draftin&,. the rule:s, as recently published, debar 
offict'rs of the University Training Corps from rl'Ceinng individual pay 
for pt'riods spent in camp, etc. j but I am having the rule ~  and 
I am glad that the Honourable ~I mhl  question has drawn my 
attention to the point. 

ExTRA. MEssING ALLow AN'CE TO NON -COJnll88IONED OPncERB AND MEN OJ' 
THE UNIVBR8ITY TaAINING CoRPs. 

639. ·Pandit Hirday Hath Kunzru : Are Government aware that the 
Auxiliary and Territorial Forces Committee recommended h~ payment 
of an t'xtra messing allowance to Viceroy's commissioned officers. non-
eomruissioned officers and men of urban units and persons holding corre-
sponding ranks in the Auxiliary Force' Do Government propose to 
provide for the payment of the same allowance to the Non-Commissioned 
(Jftl.cers and men of the University Training Corps , 

Mr. Q ... Young: The answer to the first part of the qUeI¢ion ill 
in the at8rmative. The answer to the second part is in the negative. 

PancUt lIirday .a&h K1IUI'II: Would not Govel'llJllent be pleased 
to. give the reasons for not giving any allowance to tht' non-eommissioned 
o1Bcers and men of the lTniversity Traininl!" Corrs , 

LlSa.A AS 



986 LEGISLATIVE ASSEMBlY. 

lIIr. G. It. Young: Yes, Sir. The reason roughly is that the 
Fnivensity Training Corps arE' not analogous to either the AIIXililll"y 
Force or the urban units of the Territorial Force in this respect. The 
latter force go into camp for very short periods of training. The 
University Training Corps, like the provincial battalions of the Territo· 
rial Force go into longer periods of training. Where the period of 
training is short there is greater justification for an extra messing 
allowance. 

Pandit Birday Na.th Kunzru: Is not the status of the University 
Training Corps the l>8me as that of the urhan units considering the soeial 
classes from which the students cOllie? 

lIIr. G. M. Young: It all depends upon what my Honourable 
friend means by " status". Their military status is entirely different. 

Pandit Hirda.y Hath Kunzru : Are Government aware that when the 
last training camp was held in the l'nited Proyinc('s there was II great deftl 
of dissatisfaction ll~  the men tlf the \'nivc1'Sity Training Corps on 
aecount of the scamy allowance )!iwn ~ ) tlll'llI ;' 

lIIr. G. It. YOUDg: I have no information on that point beyond 
what the Honourable Member has just stated. I should be very glad. 
however, if any discontent of that kind were officially brought to my 
notiee. 

Pandit Birday Hath Kunzru: Is the Honourable Member aware 
that I brought this matter to his notice last year T 

lIIr. Gaya Prasad SiDgh: Forgotten. 
An Honourable Itember: Too long. 
Mr. G. It. Young: I must confess I had forgotten that. 

ABOLITION OF DUAL COMMISSIONS IN THE CASE OF OFFICERS OF THE UNI-
VERSITY TRAINING C-oRPs. 

640. ·Pandit Hirday Hath KUDSrU : What progress has been made 
with the policy of aholishing fhe dual commission in the case of officer" 
of the University Training Corps T 

Mr. G. M. Young: The policy has been adopted and no further dual 
eOUlmi1';sion..; will be granted, Those who now hold the dual commissions 
,,-ill be eligible for the grant of the new commission in accordance with 
the regulations that will be published shortly. 

Pandit Hirday Nath ][unzru: Is it proposed to make selections 
in future in I'el!ard to the abolition of the dual commission or will all thl" 
office 1'" nnw ill the t' niwr!'ity Training Corps be i ~  [acto treated as King's 
eOJllmis.siom-d offic€'l'''; ? 

Mr. G. II. Young: They have already the honorary King's com-
mi,..,.ion a 11>0. I am afraid I have not got the details in my head, hut all 
of them will be equally eligible for the new commission. 

POWERS OF COMMAND OVER SUBORDINATE PERSONNEL OP EUROPEAN OJ'FICERS 
OF THE INDIAN A UXlLlABY FORCE AND INDIAN OFFIOEU ON ~  SPECIAL 
I I ~ TEBRITORIAL FORCE LIST. 

641. ·P.a'!ldit Birday !r.th K1lDZn1 ::(a) Is there any-distinction 
iJf.t\wen the European Officers on thr Indian Auxiliary Force list and tlw 
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Inuial1 officerij on the I!pecial Indian Territorial Force list seconded for 
duty with the University Training Corps in respect of powers of com-
mand over suhordinate pertlonnel ? 

(b) If the reply to tht! ahove be in the affirmative when do ~

ment l )~  to abolish thi,.; .Lstinctiont 

Mr. G. II. YOllDl: There is no distinction, Sir, in the powers of 
commund of Indian and European oftiee1'8 over subordinate perHOnnel. I 
may tnkf' this opportunity to t'xplain that the proposal to have special 
list of offieers lIeconded from the Auxiliary Force and the Territorial Force 
for duty with the University Training Corp!> has been abandoned. All 
offieerl" of the University Training Corps will be given commi!jjo,-lons in the 
Indilln Trrritorial Forct' and will be appointed directly tn the various 
t::oiversity Training COrpH. 

ISSUE OF SERVICE RJ'FLES TO THE ~ 8I  TB...umNG CoRPS IN TIm 

UNITED PROVINCE8. 

&:2. ·Pandit Hirday Bath K1lD.D'1I : (aj With reference to reply given 
kI starred que!;tion Xo. 514, on the 29th August, 1927, will Goyernment be 
pleased to ltate whether !len'ice rifles have been issued to the University 
Training Corps in the United Provinces T 

(b) If the anSWer be in tM-negative when do Government propose to 
fulfil the promise given by the Anny Secretary during the budget debate 
(JJl the 14th March, 1927 t 

Mr. G. M. YOllDl: Arrangements have been made to supply all 
Fni\"Crsity Training Corps in tht' enited Provinces with a number of 
rifle!'! sufficient to enable them to fire their ~ l COllrses of m ~  

The question of replacing all the drill practice rifle'! with Nervice 
ritlcs cntaih. a good deal of expenditure and is still under rt'f"rence to the 
10('111 ili ~  lIuthorities. 

Pandit Bird&y Bath ][Ul1U11: Is it Ii fact that the Honourable 
~l m hI'}" li8id in ~lll h  1927. I hat itS SOOIl ~ urrangt'lllents hut! hl>('n madt' 
for guarding the a rills. then· would be no objection on the part of the 
lllilitary authorities to l l i ~ drill practict' rifla-; with serviee ri1les ! 

Mr. G, M. YOllDl: That is so. 

Pand1t Bird&y Bath K1lD.D'1I: h~ IS another reference nmV' 
IWl,dt>c! to tht' military authorities: 

111'. G, lII. Young: I am afraid it is 110t another reference. The 
Ilfovision of t hest' rifles 011 a large scale is a matter of some difficulty. I 
think I might repeat what I haw alrt'ady explained before that it ~ 
purely a question of custody and that there is no question of withholding 
from the Pni"ersity Training Corps weapons which they should consider 
themselves entitled to ha"e if arranllement can be  mack. That is proved 
bv the fact that everv other lTniversit'\"' Traininll Corps in India with the 
If'xception of the com'pany at Lyallpu; and the company ~  Patna, which 
are in the same situation 88 the {tnited Pro'rinOM in th18 matter, baa 
ltervice rifles. 
Paudit Jlirclar Kada ][1IUrII: How many ~  are going to b. 

issued to the University Training Corps in the tTmted Provinces' 
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Mr. G. II. YOung: I do not know the exact number, but it is a 
number which is sufficient,· as I have said, to enable them to fire their 
annual course of musketry. . 

Dr. B. 8. lIIoonje: What is the real difficulty in the matter of 
supplying army service rifles to the University Training Corps' Is it a 
difficulty about providing for safe custody, or difficulty about firing T 

Mr. G ... Young: It is the difficulty of safe custody. The various 
l'niversitit>S in the United Provinces do happen to be situated at some 
distance from the place where the rifles can be stored under guard by the 
mili ~  I may add that it might be deduced from the persistence of my 
Honourable friend's questions that there is some feeling of grievance in 
the Unit('d Provinces Universities in regard to this matter. The Govern-
m('nt haW' no reason to suppose that there is any such feeling. It was 
only the other day that a high military officer told me that he went down 
to Allahabad and ('nquired into the ~ of the University Training 
Corps t1;l('re. He found them extremely contented so far as he could make 
out, and he also said that they were exceedingly efficient. I cannot but 
think that the members of the Universriy Training Corps take a prac-
tical point of view about this matter, that is, that if it is not easy or 
convt'nient to supply them with st'rvice rifles for drill pz:actice purposes, 
they are content to do their drill practices with drill practice rifles. 

Pandit Hirday Ha.th Kunzru : Arl' Governnll'nt aWllre that lit the 
last training camp the officers of the University Corps represented to the 
offiel'r commanding the Allahabad District, probably GE'neral Nightingale, 
thl'ir grieYancl's in regard to the non-supply of servicE' ri6et; T 

:Mr. G. II. Young: I am not aware of that fact. 

Pa.ndit Birday Bath K1lDZI"1l: Are Government aware that the 
other Univt'rsity Training Corps havE' been granted service rifles although 
hl ~  have no bl'ttl'r arrangements for guarding them than the 
TInivt'rsity Training Corps in the United Provinces. 

:Mr. G. 111. Young: No. I went into that matter very carefully 
and that is not my conclusion. 

Pandit Hirday Hath Kunzru: Is the Honourahle ~ h mb  aware 
that at Poona, for instance, the armoury is situated at a distance from 
the military headquarters and the arms are guarded there by two or 
three retired military men 1 

:Mr. G. M. Young: Sir, I am exactly aware of the m~ h  by 
whieb arms are guarded at Poona, but I am sati8fied that there is no 
reason to apprehend there any loss of rifles from theft or from other 
eauses. The same circumstances do not apply in the case, at any rate. 
of all of the University Training Corps in the United Provinces. 

Palldit Birday :Math Iunzru : Are the armouries in the United Pro-
yinces badly constructed, and if so, have the Universities been aRkf'rl to 
modify them ! 

Mr. G ... Young: Really it is a question of custody by the 
military. 

Pa.Ddit Binl&y Bath Kuuna: What iathe real dilleulty whieh 
the military authorities have not been able during the last 18 month. 
to overcome in the United i ~8  
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1Ir. O .•. YOllDl: It was only in the United Provinces that the 
question arose. I have already explained the difticulty. 

Dr. B. 8· Iloonje: The only difficulty, as we are given to under-
stand, is the provision of safe custody. But we feel now at least the 
impression created by the Honourable Member's answers'is that there 
are other difficulties also. We would like to know definitely what 
those difficulties are in detail. 

K!'. O. II. :Young: There is no other difficulty except the difficulty 
of custody. 

Pandit Birday 5ath Xunsru: Is it a matter simply of the em-
ployment of the necessary number of men' 

Mr. O. M. YOUDg: It is a matter partly of the employment of 
the necessary number of men, which is an expense. 

Dr. B. 8. Iloonje: When do you think ~ m  will be made 
for safe custody if that is the only difficulty f What amount of time 
and t'xpenses will be required for providing safe custody arrangements, 
if that is the only difticulty , 

JIr. O. II. YOUDg: I admit that the matter has taken a very long 
time and it is not settled yet. 

Pandit Bfrday 5ath J[1IIlR'1I: Has the matter been under eon-
aideration for about a year and a half , 

Mr. O .•. Y01IDI': My Honourable friend knows when he first 
raised the question. 

POPULATION OF THE DEPRESSED Cx.A.ssES. 

64,3. *:&&0 Bahadur II. O. ltajah : With reference to the answer 
gi'\'t:.u to my supplementary question to starred question No. I, regarding 
the population of the depressed clBl!ses. on 4th September, 1928, will Gov-
"rnml'Dt lw pleased to frtatt' approximately : 

(a) how many of the 60 millions art' from the territories outside 
British' India ; and 

( h) how many of the 60 millions belong to the criminal tribes ! 
The Honourable Mr. I. Orerar: The attention of the Honourable 

)fember is invitE'd to paragraph 193 of the Census Report of 1921. 
Government have no information of the population of criminal tribes . • (Mr. Mukhtnr Singh wa.q not in his St'at when qut'Stion No. 644 was 
(!allt'd. ) 

Mr. •. S. Aney: May I put the questions standing in the name 
of Mr. Mukhtar Singh' He has authorised me to put his questions. 

Mr. President: The Honourable Member has not taken the 
trouble to inform the Chair. 

1Ir. .. 8. Aney: He has written to me that. he has informed you 
al80. 

Mr. PreIldent: I am not sure, but I shall give the bene6t of the 
doubt to t.he Honourable Member. . 

(Mr. M. S. Aney fUt. questions Nos. 644 to 649, both inclusivt'!, 
ltanding in the name 0 ~  Mukhtar Singh.) 
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STOPPAGE 01' THE REcRUITMENT 011' NON-Mu8LIHS ~ CoKPOSITOBS IN THE 
GoVERNMENT or INDIA PRESS, DELHI. 

644 .• 111". 1Il. S. hey (on behalf of Mr. Mukhtar Singh) : (a) Will 
Government be pleased to state the number of (i) Muhammadan, (M) non-
Muhammadan compositors in the l ~  of India Press, Delhi , 

(b) Will GQvernment be pleased to state the number of vacancies 
(a) permanent and (b) temporary filled in the composing staff of the 

Delhi Pre.,'1S since 1st ~ y mb  1927! Will the GQwrnment be further 
pleased to state the number of posts given to (a) Muslims and (b) non-
Muslims during the above period ,! 

\ c) \Vill Gowrnment be pleased to state if it is a fact that orders 
have been is.'iued stopping the recruitment of non-Muslims as ~m i  
in the Goyernmellt of India Press, Delhi! If the answer be in the 
affirmative will the Gowrnment be pleased to state the reasuns for issuing 
such an order T 

(d) Is it a fact that non-Muslim compositors applied for the posts 
of compositors during the period pf 1st November, 1927, till date in the 
Government of India Pres.'>, Delhi and their applications wpl'e rejected 
sunply because they were not Muhammadans f 

(e) Is it a fact that Muhammadan compositors aged from 50 to 70 
years have been recently employed in preference to. non-Muslim young 
compositors! If the answer be in the affirmative, will the Government 
be pleased to statp why sn('h 11 pl'ef('rential trpatment has been adopted T 

The Honourable 111". A. C. lIIcWatters : The information is being ob-
tained and will be supplied to the Honourable Member in due course. 

PRoHIBITION' OF THE SALE OF VEGETABLE GDE. 

645. *111". 111. S. ADey (on behalf of Mr. Mukhtar Singh) : (a) Baa 
the attention of the GQvernment been drawn to page 234 of the Royal 
Agricultural Commisswn's Report T If so, what action do Government 
propose to take to prohibit the sale of hydrogenated oils and other pro-
ducts under the name of vegetable ghee, Vanaspa,ti ghee or the like T 

(b) Will the GQverument be pleased to take necessary I l~ so that 
the vegetable oil be not adulterated with ghee or sold under any such 
name which may snggest that it is the same or a similar product 8S ghee , 

'!'he Honourable Sir George Bailly : The matter is ~ i  the at-
tention of the Government of India who are in communication with Local 
Governments on the subject. 

CosT OJ' CAlmYI!l'G A TON OJ' GooDS on MILE ON OERTAIN RAILWAYS. 

646. *lIr. 111. S. hey (on behalf of Mr. Mukhtar Singh) : Will 
the Government be plelUled to state the cost of carrying a ton of goods on 
the following Railways to a distance of one mile in (a) open trucks 
(b) in closed wagons , 

(i) North Western Railway. 
(ii) Great Indian Peninsula Railway. 
(iii) East Indian Railway. 
(iv) Bombay, Baroda and Central India RailwllY. i j 
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:Mr . .A. A. L. Pal'lODi : 'l'he fiugres I\re not eumpiled lIeparatelyfor • 
open and closed wagons. }i'or goods vehicles as a whole, on these and 
other Clay I Railways, the Honourable Member will find the information 
in colnmns 15 and 16 of statement 15 in Volume II of the Report by the 
Railway Board on Indian Railways for 1926-27 and previous years. 

IMpORT OF ABTlI'IOlA.L FLOUR. 

647. *Mr. M:. I. hey (on behalf of Mr. Mukhtar Singh) : (a) Is it 
a fact that artificial flour synthetically made from wood ill imported into 
this country and is mixed up with the grain flour and sold in the market 1 
If the answer be in the affirmative, will the Government be pleased 
to !-It8te under what heads the article is entered at the Customs House! 

(b) Haw' Government analysed this product and do Government 
-consider it fit for human consumption T 

Mr. G. S. Bajpai : The Oovf!mment of India haw lin inf(JI'mation, hut 
have made enquiries . 

. SA.VING OF THE SUGAR INDUSTRY FROM EXTINCTION ni bDB-. 

640. *Mr. 111. S. hey (on behalf of ~1  Mukhtar Singh) : Have 
Oovernment decided to take any step to save the sugar industry of this 
('ountry from extinction T If so, will the Government be ple8l!('d to 
state the steps proposed. to be taken in this behalf , 

Mr. G. I. Bajpai : Government are still ('onsiderinl! the math'r. 

RENTS OF DIFFERENT QUARTERS ALLOTTED TO MEMBERS OF THE LF..GlSJ.A.TIVE 
AssElIIBLY. 

649. *Mr. M:. S. Alley (on behalf of Mr. llukhtar Singh) : Will 
Government be pleased to state tht' basis upon whic1l the rent is fixed for 
the different qnarters allottt'd to thl' l\Iembers of the mbl~  ~ What 
percentage of the prict' of fumiturt' i~ included in the calculation of rent 
·(If these quarters ! 

The Honourable Mr. A. O. McWatters: The rents in Simla were 
fixed by I i ~ percentages of the capital ('ost of the land. buildings, 
I>8nitary. water and elt'ctric installations and fumiture to charges 011 account 
of maintenance. taxes and certain services, an addition b i ~ madt' to 
allow for the fact that the quarter.; would only be oc('upic.d by the 
Membe", for short periods. The perct'nt8!?e on the price of the f\lrni-
ture included in the calculation is 20 per annum. 

Mr. Gaya Pruad Singh: Are Government awart' that the prices nf 
furniture have been put ridiculously high and this indicates tht' ('xhden('(' 
i)f fraud in the Department concerned ! 

The Honourable Mr. A. O. McWatters: I am not aware of that. 
Tht' fumiturf', I belit've. was bought at a time when it was expt'nsivt'. 

111'. Gaya Pruad. .8iDgh : Has tht' Honourable Member seen tht' fur-
niturf\ himself ! If he has not, will he kindly go round and Bet' the sort 
()f furniture that has been given in tile Cart Road fUarters t -,. 

The Honourable Mr. A. O. IIcWaUers: I have not seen it. but I shall 
be ,'ery glad to go round and ·!lee it for myllelf. . 
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Mr. Gaya Prasad Singh : I shall be very glad if the Honourable M m~ 
ber will kindly do so, and look to the prices. 

REVISION OF THE PAY OF THE C!.EIuOAL STAn OF THE OFFIOE OF THE DIREOTOR 
GENERAL OF POSTS AND TELEGRAPHS. 

650. *Mr. Satyendra Cha.ndra Mitra: (a) What were the recom-
mendations of the then Director-General of Posts and Telegraphs, Sir (then 
Mr.) G. R. Clarke in connection with the revision of·pay of the ('lerical 
fitaft' of his office in 1920-21 ! 

(b) What wa!; the basi IS of his recommendations T 

(c) Were the recommendations of the Director-General accepted by 
the Government of India , 

(d) If the answer to (c) be in the negative. will Government please 
state the reasons f 

'!'he Honourable Mr. A. C. McWatters: Government are lIot preplIl'ed 
to disclose the nature of their departmental discussions. 

PAY OF AssISTANT DIRECTOR-GENERAL OF THE POST OFFIOE. 

651. *lIIr. Satyendra Cha.ndra Mitra: (a) Is it a fact that the scale of 
pay for the Assistant Directors-General of the Post Office ilS superior to 
that of the Assistant Secretaries in the Government of India Secretariat' 

(b) What is the reason for the difference between the two scales 1 
'!"be Honourable Mr. A. O. JlcW&tten: (a) The scales rise b~  the 

same annual increment of Rs. 50 from the same minimum, Rs. 1,000 ; to 
Rs. 1,250 in the case of Assistant Secretaries and to Rfl. 1.500 in the csse 
of Assistant Directors-General. 

(p) The pay of each has been fixed with regard to the nature and 
conditions of the work. 

Mr. Satyendra Chandra. Mitra: Do 110t the Assistant Dirertors-
.General get an extra pay. in addition! 

The Honourable Mr. A. C. McWatters : ~  

REORGANISATIONS 01' THE OFFICE OF THE DmECfOR GENERAL OF POSTS ~  
TELEGRAPHS. 

652. *Mr. Satyendra Cha.ndr& Mitra: (a) How many reorganisations 
(major and minor) have taken place in the office of the Director-General 
Posts and Telegraphs since 1923 T 

(b) Will Government please briefly state them and the nanIes of 
gentlemen who were entrusted with the work ? 

(0) Did Government take any Rteps to ~i  effect to their recommenda. 
tions , 

(d) Will Government please state. the reasons "WllY it w8liconsidered 
necessary to have another re-organisation this year , 

"!"he Honoarab1e Mr. A. O. JlcWa.tten: (a) Foul'. 
(b) and (c.) The reorganiRation proposed by Mr. Hamilton in April, 

]925, waR not given effect to. On the recommenrlationR made by the 
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Posts and Telegraphs Department Committee, 1924-25, and by· Rai 
Bahadur .J. P. Ganguli in December 1925, separate Budget and Estab-
lishment Branches were formed in 1926 and 1927. After the transfer 
of the office from Calcutta to New Delhi, the different branches and sec-
tions were re-arranged in April 1928 by the officers of the Direction. 

(d) In JUly laHt Government considered it necessary to employ Rai 
Bahadur .J. P. Ganguli as special officer again to make a detailed review 
of the staff necessary to carryon the work under the arrangements made 
in April last. The report recently received from him rpveals justifica-
tion for the action taken by Government. 

(e) No ; but the transfer of the office from Calcutta to Delhi }'ender--
ed the latest reorganisation necessary. 
CHIEF SUPERINTENDENT OF TIlE OFlI'ICE OF THE DIRECTOR GENERAL OP 

POSTS AND TELEGRAPHS. 

653. *lIr. 8&tyendra Chandra ~  (a) Do Government contem-
plate deputing an outBider from among the gazetted rank of Superintend-
ents of Post Offices to the office of the Director-General, Posts and Tele-
graphs to work in place of the Chief Superintendent of the office now on 
Jea"e , 

(b) If so, will Government be pleased to state h~  the claim of 
the existing senior fit officials in the office from the eadre of Superin-
tendents downwards has been ignored T 

(a) Were any of the f'xisting senior officials tried for the post' 
(d) If so, how many. and who were they T 
(e) Will Government please state the reasons for bringing in an 

eutl;ider. 
'!'he Bonoura.ble Mr. A. O. McWatters: (a) Yes, temporarily. 
(b). (r), (d) and (e). A recent ins.pection of the office by an in-

dependent officer revealed such an lmsatisfaetory statf' of affairS that 
the Director-General considered it necessary to adopt special steps to 
improve matters. He selected, with the concurrence of Government, a 
gazetted officer of the rank of Superintendent of Post Offices for the duties 
of the (,hief Superintendent as a temporary measure. This post is a 
selection pORt. and seiliority I?ives no claim. eith€'r to be tried in or 
appointed to it. 

Mr. 8&tyendra Chandra Mitra: Will the Honourable Member tell 
the House if the Renior officer!; of the department will be giyen a 
chance' 

"l"he Honourable Mr . .6.. O. McWatters: The selection of an outside 
officer was ~  deliberately because of the results of the inquiry made 
by the speCIal officer. It was not considered that any of the senior offi-
cers would be as good as the man w€' have selected for this particular 
and very difficult task of reorganisation. 

Ma. B. G. Kmmu, AssISTANT P08'J."lU8TER GENERAL, BUBllA.. 

8M. *1Ir. ADwar-ul-Amn : With reference to the reply of the Director-
General of Posts. and Telegraphs to my question in the last Session is M ~ 
B. G. Kundu stIll continuing to act as an .Assistant Postmaster General.. 
Bnrma T 

1Ir. P. G. Bopl'l: Yes. 
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PROMOTION OF CLERKS AND OFFICERS ON THE ASSAM-BENGAL RAILWAY. 

655. *Mr. Anwar-ul-Azim: Will Government be pleased to state on 
what basis promotions are giwn to the clerks and officers on the Astiam 
Bengal Railway' Do they make any distinction between M.ussalmans and 
others in matter of promotion T 

Mr. A. A. L. Parsons: Definite grades and scales of ~  nre laid dOWll 
tor clerks and increments are given in these scales provided the work per· 
formed has been satisfactory. Officers are on time-scales and promotions 
from grade to grade are granted on occurrence of vacancies with selection 
for posts outside the ordinary- grade. No distinction is made bt'tween 
:Muslims and others in the matter of promotion. 

-RECRFITMEI-""T OF CLERKS BY THE STATISTICAL OFFICER, EASTERN BENGAl. 
RAILWAY. 

656. *lIIr. Anwar-ul-Azim: Will Government be pleased to state 
h()w many clerks have been recruited by the Statistical Officer, Eastern 
Bengal Railway, Sealdah, from January up to 31st August 1928, and how 
m ~  of them are Mussalmans ? 

Mr. A.. A. L. Parsons: 38 clerks have been recruited hy the Statistical 
Officer of the Eastern Bengal Railway during the period mentioned: Gov-
ernment regret that for reasons which had previously been explained, 
they do not consider it desirable to give figures of the communal composi-
tion of individual offices; but I can informs the Honourable Member that 
applications from Muslims for these posts were only about 1 per cent. of 
the total applications and that the numbers of Muslims takcn in were 
.much in excess of this percentage eyen, though eertain of tht> Mmdim ap-
li ~ who were offered posts did not accept them. 

Maulvi Abdul Matin Chaudhury: Were the posts ~ i 1 in the 
~  ! 

Mr. A. A. L. Parsons: If the Honourable Member re.quires d(>tails of 
that description. he ought t() have Asked for them in the orig-ilHll ques-
.tion. Ht' must giye me notice. 

PASSENGER SlJPERINTENDENTS, EASTERN BENGAL RAILWAY. 

657. *Mr. Anwar-ul-Azim: Will Government b(> pleased to state 
JJIJW many Passenger Superintendents have been recruited by the Traffic 
lianHger. Eastern Bengal Railway, from J ll ~  up to 31st August 1928, 
and what art> their respp('tiw qualifications. and how m ll~  of them ~ 
Mussalmans ! 

Mr. A. A. L. Parsons : One passenger Superintendent, who had pr;': 
""ious railway experience, was recruited. He was not a Muslim. 

REPRESENTATION OF MUSLIMS ON THE ASSAM BENGAL RAILWAY. 

658. *1Ir. Anwar-ul-Azim: (a) Will Government be pleased to state 
whether the Secretary of 1 he Chittagong Islamia Assooiation addressed' a 
demi-official letter on the 17th July 1926, to Mr. Stevenson, the then Chief 
Engineer of the AAAam. Bengal RaHway with regard to Muslim representa-
tion ! ' ", . 
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(b) Is it a fact that the Chief Engineer by his letter No. 9738-9744, 
dated the 13th July, 1926, circulated all the offices under him to give 
effect to the request contained therein , 

1Ir. A. A. L. PaRoDI : The ~  of the Assam Bengal Railway haa 
been lUSk('d to fllrniKh this information, and it will be communicated tf) 
the lIonollrahlp Mt'mher as sonn as his reply is rc(!eived. 

NUMBER OF MUSLIM AND HINDU CLEBKS IN CERTAIN SPECIFIED OFFICES 
OF THE ASSAM-BENGAL RAILWAY. 

659. *Mr. Anwar-ul-Azim : Will Government be pleased to state-
what is till' number of lIuslim and Hindu elerkH in the following offices 
under the administration of the AliJoIsm-Bengal Railway 

(1) T raffie lIanager's Office. 
(2) Agent's Office. 
(3) Chief Engint'er'li Office. 
(4) Chief Auditor's Office. 
(5) I.oco. Itnd i~  8uperintl"ndent, Pahartali, Chittagong 

Office. 
(6) Offices of tht' District 'l'rllffie ~ i  

(7) Office" of the District Engineers 7 
Mr. A. A. L. Parsons : ('onrnment regret that, for reasons which have 

previously heen explained. they are not prepared to give the figure" of 
communal repl'f'!lcntation in indh'idual offices. 

Maulvi Abdul Matin Ch&ud.h1l1"1 : Is it a fact that Government is l"P-. 
fUt,mg tht' information because very few Muhammadans are appointed tG 
these posts! 

Mr. A. A. L. ParsODl : ~  Hir. 

GAZETrE'D POSTllA.STEB8. 

660. *Mr. ADwar-ul-Asim: Will Government be pleased to state 
what is the total number of gazetted Postmasters all over India, and how 
many of them are Mussalmans , 

The Honourable Mr. A.. O. McWatters: The total number of gazettt!d 
Postmasters, including the Presideney Postmasters, is 48. Of these 3 ~ 
llussalmans. 

CoNSTRUCTION OF THE CBITTAGONG-DUHAZABl AND THE CBITTAGONG-NAZDUIAT 
RAILWAYS. 

661. *Mr. Anww-ul-Asim: (a) Will Government be pleased to ~ 
If the works of construction of the proposed new hi ~ h i 
and the Chittagong-Nazirhat Railways have yt't been started by the-
Assam-Bengal Railway f 

(b) When ill it likely to be completed , 
(c) Is it a fact that there is no railway station to the northern 'side of 

the Chittagong town, where most of the passengers and traffic gather , 
Mr. A. A. L. Panona : (a) The work on the hi ~ i ~  Rail-

way has been lltarted and the project of the Chittagong-D,ihunri :ftailway 
is Iluder the consideration of the Board. . 
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(b) The Chittagong-Nazirhat Railway is expected to be completed 
in January 1930. No date can·be given for the Chittagong-Duhazari Rail-
way since it has not yet been decided when the project can be taken up. 

(c) It is a fnet that there is at pre,sent no railway station to the 
northern side of the Chittagong town. 

RECRUITMENT OF THE STAFF FOR THE NEW CoNSTRUCTIONS OF THE AsSAJI-

BENGAL RAILWAY AT FENI AND CmTTAGONG. 

662. *Mr. Anwar-ul-Amn: (a) Will Government be pleased to state 
by what notifications the staffs have been recruited to work in varioUl 
eapacities in connection with the new constructions of the Assam Benga] 
Railway at Feni and Chittagong , 

(b) Were these eyer advertised in any local newspapers Y 
(c) Who is the authority responsible for the recruitment of the stat\' 

in connection with these new constructions T 

Mr. A.  A. L. Parsons: (a) and (b) .. I would refer the Honourable 
Member to the reply already given by me to his question No. 531 of the 
13th September. 

(c) The Administration of the Assam Bengal Railway Company. 

N.rMBER OF THE MUSLIMS AND NON-MUSLIMS ElIPLOYED IN CERTAIN SPECI-

FIED OFFICES. 

'663. *Mr. Anwar-ul-Amn : Will Government be pleased to lay on the 
table a statement showing the following information together with h~ 

"a-tes of pay of all classes of employees in each office' 

.. .. ai 
~  ~ l ~ ~ 

~ < s::" .  t ! i 
~ .;.:;: wi ::J<l 1~ ~ 

Rates ---r- -~ Xame of Offices. 

. §! ~ e 4. ~ ~ ~  
of I ~ • 

:;! 
pay. 

~l ~ 
~ ~ ~ ~ ~ ~ ~ 'i! = g 

~~ ~ ~ ~~ :ii z ~ ~ =-:: 
Jlilitarv Accountant Gilne· 
ra\' B' Office. 

Ililitary Finance Branch 

Audit Office (Indian 
Stores Department). 

Accountant General. Post 
k Telegraph-. Office. 

Accountant General, Rail . 
.... ay'. OffiJe. 

llilitary A 1Uiit Office .. 

Auditor-General'a OIioe 

. The BOD01I1'able Sir BhupeDdra Bath: 1Iitra: The information re-
Clwred by the Honourable Member is being collected and will be furnished 
to him in due oourse. 
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ApPOINTMENT OF A SBOBET'ARY TO THE PORT CoJOfiS8IONERS, CmTrAGONG. 

664:. *Mr. Anwar-ul-Azim : Will the Honourable the Commerce 
Member be pleased to state, how far the ease regarding the appointment of 
a Secretary to the Chittagong Port Commissioners has matured ? 

The Honourable Sir George RaiD, : The Government of India have 
sanctioned the proposals of the Commlssioners for the Port of Chittagong 
for the creation of a post of whole-time Secretary to the Commissioners 
with eifect from the date on which the Indian Merchant Shipping (Amend-
ment) Act, 1928, comes info force. 

()PENING OF A TEOBNICAL ScHOOL IN CONNECTION WITH THE AssAJ(-BDG4L 
RAILWAY AT CarrrAGONG. 

&66. *111'. Anwar-ul-Um : Will Government be pleased to state how 
far the proposal for the opening of a Technical School at Chittagong 
(Pahartali) in connection with the Assam Bengal Railway has pro-

gressed ! 
111'. A.. A.. L. Panona : The Railway Board understand that the Gov-

ernment of Bengal has raised the question of providing facilities for train-
ing apprentices at Pahartali with the Agent of the Assam Bengal Railway, 
.and that the Director of Industries, Assam, is also interested in the pro-
ject. They further understand that the Agent of the Railway has ex-
pressed his willingness to assist in providing such facilities. As the 
Honourable Member will realise. the matter is one primarily for the two 
Provincial Governments concerned. 
BEVERSION 01' WIRELESS OPERATOR B. C. DEY, RANGOON, TO THE TRunc 

BRANCH. 

666. *U. Tok Xyi: (a) Will Government be pleased to state the 
reasons why Wireless Operator B. C. De, Rangoon, was reverted to the 
Traffic Branch , 

(b) Is there any proposal before the ('rlIvernment to recruit to the 
Wheatstone Wireless Branch at Rangoon only Anglo-Indians by nomination 
without calling for- volunteers , 

Mr. P. G. Rogers: (0) Teleg'raphist B. C. De, while under trainir.>! in 
Wheatstone 'Vireless work, was found to be unsuitable for that 
particular work and was ~ ly reverted to the Traffic Branch. 

(b) No. 
U. Tok Kyi : Is the Honourable Member aware that Mr. B. C. De baa 

incurrt'd the diapleasure of his superiors by serving on the Committee 
-of the All-Indian Telegraphic Union' 

Mr. P. G. Rogers: No, Sir. Even if he were on the Committee. 
he would not incure the displeasure of his official superiors on 
that account. 

GRANT OJ' HousB RENT TO STATION BDVICB MlUI 01' TlIE Tlu.B-
GRAPH DBPARTKENT. 

867. *U. Tok Kyi: (a) Will Government be pleased to state if it ift 
a fact that in the Telegraph Department only general service men are 
granted house rent, and not the station service men T 

(b) If 80, do Govemment propose to remqve the grievance of the 
1!tation serviee ma , 
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'!'he HODo1ll'&ble 1Ir. A. O. McWatters: (a) ,Yes. 
(b) Government do not consider that the station service tele-

graphists haw any reasonable grievance. Their pay was fixed on a con-
solidated basit-; ano. on the distinct undert-;tanding that no house rent 
allowance would be admissible. lTnlike their confreres in the general 
seryiee. t ht' station serYiee mfOn are not liable to transfers throughout 
India. 

OPENING OF A ScHOOL FOR TRAINING TELEGRAPHISTS IN BURMA . .. 
~  *U. Tok Xyi : Is there any school for training telegraphists in 

Burma! If not, do GoY£'rnment propose to open sneh a school in Rangoon-
at an fOarly date to enable Burman:.; to undergo traiuing in l h~  , 

Mr. P. G. Rogers : If the Honourahle liemher refers to depllrtmentlll 
classes for training in' l ~ hy  one l ~  exists in Rangoon. If. how-
ever, his question relates to the telegraph l ~  established in certain 
educational institutions in India for providing trained recruits fm' h~ 
Telegraph Department, then no such training clas.'Ies exist in any edu-
cational institutions in Burma. It is not proposed to open any, sillce aU 
such classes are being closed in India, owing to the adoption of new rules 
for recruitment for the telegraph service. 
DEPRESSED CoNDITION OF THE SILK WEAVING INDUSTRY IN SoME PABTS 0,. 

BENGAL, ETC. 

669. *Mr. X. O. Reogy: (a) Has the attention of Government been 
drawn to the observations made in the report of the Royal Commission 011 
Agriculture in India regarding the " competition which is already con· 
fronting the Indian silk industry from artificial silk ", and the risk that 
the demand for the natural article will weaken if 1 he use of artificial silk 
continues to increase at its present rate 1 

(b) Has the attention of Government also been drawn to a series of 
articles by Mr. J. N. Sarkar, M.A., which appeared in the Amnia Bazar 
Patrika during the last week of August, under the heading " Decline of 
Indian Silk Industry", in which the writer has tried to show that the 
apprehension of the Royal Comini&;ion on Agriculture as indicated in part 
(a) above, has already come true, and particularly that the silk weaving-
industry in some parts of Bengal is in a very depressed condition T 

(e) Did Government at any time consult the Local Governments 
regarding the effect of increasing imports of artificial silk yarn and fabrics 
on the indigenous silk industry, either before or after effecting the reduction 
in the import duty on artificial silk yarn last autumn 1 If so, when and 
with what result , 

(d) Do Government propose to take any action in the matter, parti-
cularly in view of the observ«tions of the Royal Commission on AgriculturE' 
quoted above , . 

The Honourable air George RainJ: (a) Yes. 
(b) Yes. 
(c) No. 
(ll) The figures available do not show that the increasing imports into-

India· of artificial silk yarn and manufactured goods have been accom-
panied by a decrease in the Indian demand for the natllral article. The 
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facts known to the Government of India do not disclose any grounds for 
aetion. 

Mr. It. O. Reogy : Do I take it thab the Government have decided 
1.0 take no notice of this particular observation of the Agricultural Com-
mill8iOD , 

The Honourable Sir George Rainy: I do not think the Honourable 
Member is entitled to draw that inference. 

Mr. It. C. Reogy: What! are the materials at the disposal of the 
Honourable Member, beyond the figures which he has mentioned, which 
have enabled him to come to the conclusion to which he has T 

The Honourable Sir George Rainy: The figures available to the 
Government of India are the same as those available to Honourable 
Members of this House. They are those which are published in the trade 
returns. 

Mr. E. C. Heogy : May we not expect tlhe Government of India to 
address Loral GOYl'rnments on this question in view of the definite observa-
tions made hy the Royal Commission on Agriculture 1 

The Honourable Sir George Rainy : It is precisely in view of the 
nature of the observations made by the Royal Commission that I give the 
answer which I did give. They say: 

" Unfoltunah'!Y thl.'rl.' ar'; no figurl's available for the total production of natural 
silk in India, but it has been stated in evidence that at present the demand for natural 
silk haa not declined." 

Mr. K. C. Neogy : Do not. the Government think that the Provincial 
Governments might be in a position to assist them in tBis matter T 

The Honourable Sir George Rainy : If the position were such as the 
Honourable Member apprehends it to be, I shoQld have expected that the 
I.Jocal Govtlrnments would have addressed the Government of India. 

PRIV ATE NOTICE QUESTION AND l ~  

ISSUE OF TREASURY BILLS WITHIN THREE WEEKS OF THE GOVERNMENT OF 
INDIA LOAN BEING FULLY SUBSCRmED. 

Sir Purshotamdas Thakurdas: (1) Will Government be pleased to 
state the reasons wby they have been compelled to issue Treasury Bills, 
in India within three weeks after getting their loan this year of Rs. 35 
crorcs fully sulJscribed and within less than ten days after their borrowing 
£6 millions in London last month T 

(2) Do Goyernmeni' think that it will be necessary for them to 
borrow fnrthci' in London this financial year f 

(3) Do Government expect to have to continue borrowing on 
Treasury Bills in India hereafter this year , 

(4) Are Government aware of the increasing want of credit in India 
during the last few months and do they intend to take any measures in 
1Ihis c01lnection which will assure the public in India t 

The Honourable Sir Bhupendra Hath Mitra': (1) The Re"fised 
Estimate for ]927-28 assumed that the outstandings of Treasury Bills with 
the public at the close of the year would be 9 crores. As a matter of 

L184LA B 
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tact, Government issued fewer Treasury Bills in March laW. and t}l.e 
~i  amounted to 7j crores only. Further, Railway Capital 

ExpendIture last year was about 2j crores more than the Revised Esti-
mate. The net result is, therefore, that the cash position at the beginning 
of the current year was 4 crores worse than assumed in the Budget. 
'fhe Honourable Member is no doubt aware, firstly, that Government did 
nonte'nplate the issue ~ y Bills in the current year 00 an amount 
which would leave the outstandings at the close of the year at 9 Crores and 
secondly, that while large disbursements have to be made in Septe:nber 
lind October on account of i~ h  of War Bonds, 1928, and of maturing 
'freasury Bills, land revenue does notl begin to flow in til11ate in January. 
It is ltccordingly necessary, in accordance with the Budget programme, 
that Treasury Bills should be issued in certain months of the ~  in 
.order to tide over a period when there is a considerable gap between 
public receipts and outgoings. It is hardly necessary for me to point 
out, what will have been obvious ~ the Honourable Member from the 
. .i3udget Statement, that Government have been doing everything in their 
power latterly to economise in the way of treasury balances. 

(2) and (3). Whether Government will borrow further in London 
-or continue too borrow on Treasury Bills in India are matters which must 
necessarily depend on circumstances from time to time. Clearly, Govern-
ment cannot bind themselves beforehand to any particular course of 
action, but I can assure the Honourable Member that Government will do 
their best to direct their operations in such a way' as to cause the minimum 
inconvenience to the Indian money market. As a matter of faet, the 
resumption of the issue of Treasury Bills has coincided with the l ~ 

tion of the plll'i!hases of sterling, so that, in effect, what Government take 
:1rom the market with the one hand they will give to it with tne other. 

(4) Government are not aware that. there. is an i ~ i  lack or 
'credit in India which justifies any specIal actIon on theIr ,Part. They 
are, of course, aware that the cash ~ l ~ at the Imperl.al Bank of 
India ha VI; recently been lower than m preVIOUS years--a CIrcumstance 
which is probahly accounted for to a large. extent by ~  hold up of 
eotton. In any case, GoverJ1lllent have .recelv.ed no ~l l ~ 
tions in the lllutter and have no present lDtent'lOn of takmg Ilny l~  
measures in the direction i i ~  ?y the Honourable Member who IS 
probably aware that since the beglllDlng of December last there has been 
'a net expansion of currency to the extent of Rs. 3 1\3 crores. 

Sir Purshotamdas Thakurdas : Can the ~ bl  M mb~  tell the 
House what was the outstanding amount of IndIan Treasury BIlls at the 

end of last month ~ 

The Honourable Sir Bhupendra Hath Mitra: I have n?t the ,Precise 
fi S Wl'th me Sir but I believe the amount outstandmg WIth the gure. .  ' ! 
pnblic was lD the neIghbourhood of ten crores. 
Sir Purshotamdaa Thakurdas : Which is ~i h  than what the Gov-
m~  of India expected to close last year WIth 7 

The Honourable Sir Bhupendra Hath Jlitra : That is probably so. 

Sir Purlhotamdaa Thakurdas : And. in spite of the Government 
having got all the 35 crores which they had asked for' 

The Honourable lir Bhupendra Hath Mitra : That is perfectly tr.ue. 
I have explained the position in my answer. The amount ~ m  
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at t·he end of the year may be a particular figure .. The, amount. out-
standing at the end of any particular month may be a higher figure, how-
ever, for the l ~  that our receipts and outgoings from month to month 
d(l not tall,. 

Mr. Vtd,a Sagar Pandya: How will they compare on an average 
with the last year , 

The Honourable air Bhupendra 5ath Mitra : I do not quite under-
stUld that question. 

111'. Vi4,a Sagar Pandya: How do the Treasury Bills this year 
compare on an average with the last year 7 

1'he Honourable air Bhupendra 5ath KiVa : I much regret I still 
fail to apprl!lliatc the Honourable Member's question. As a matter of 
fact tbis yt.'ar the sale of Treasury Bills has bee.n suspended for some 
months. 

(Mr. Vidya Sagar Pandya repeated the question.) 
Sir Victor Baaaoon : Is the amount for this month the same as for 

thi' similar mohth of the previous years or not T 
The HonoUrable Sir Bhupendra 5ath Mitra : If my Honourable 

friend \vllnts to know what the total amount of sales this month is likely 
to be, I mud regret I am unable to give him that information. 

Sir fiter Bauoon : The question is this. The amount outstanding, 
as I understand from the answer, is ten crores. How does this amount 
compare wiUl the amount outstanding this month last year and this 
month ir. the previous year' 

Mr . ..,.,. Sagar Pandya: I hope the matter is now quite clear to 
the Honourable the Finance Member. 

The Honourable air Bhllpendra Hath Mitra: I have not got the 
figures here, Sir, and I am not sure whether it would be possible for me 
to disclo:>c the figures. 

Sir Pa.nhotamdaa Thakurdaa : Sir, as regards the total amount of 
35 crores which the Government of India asked for tbrlllUgh the loan, did 
that include repayment of Treasury' Bills outstanding' 

The Honourable Sir Bhupendra Hath Mitra : If my Honourable 
friend had read the Budget statement of this year, he would have found 
that it. contemplated the raising of 32 croreR by Treasury Bills this year 
and the repayment by Government during the year of an equal amount 
leaving the outstandings at the end of the year at 9 crores. 

Sir Purshotamdaa Thakurdas : Does that include the Treasury Bills 
iu the Paper Currency Reserve, Sir T • 

The Honourable air Bhupendra Hath lliva : No, Sir. I do not think 
that includes the Treasury Bills in the Paper Currency Reserve. I am 
sorry the figure I gave of 32 crores was not correct, it is 35 crores : those 
35 crores are the Treasury Bills issued to the public. 

Sir Purlhotamdaa Thakurdaa : Regarding the Honourable Member's 
reply to my question No.4, do I take it that the Honourable Member 
wants this House to believe that the Government! of India are not aware 
of the increasing want of credit in commercial circles in India , 
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Mr. President: Order, order. The Honourable Member has already 
said so. 

Sir Purshot&mdas Thakurdas : I want the Honourable Member to 
repeat his reply so that I may not misunderstand it, Sir. I want· to' 
know whether the Honourable Member asks us to believe that the Govern-
ment of India are not aware of the increasing want of credit in India' 
during the last few months. 

The Honourable Sir Bhupendra Hath Mitra: I can only repeat part 
of the answer ,vhich I have already given to the House. Government are 
not aware that there is an increasing lack of credit in India which 
justifies any l:ipecial action on their part. 

Sir Purshotamdas Thakurdas : Are Government aware that the bank 
rate has all this slack season been at five per cent. ? • The Honourable Sir Bhupendra Hath Mitra : Government are fully 
aware of that; and if the Honourable Member had listened to my reply, 
he would have found out that a later portion of m~  answer to tlhat 
particular part of his question refers to the fact that the cash balances 
of the Imperial Bank have recently been lower than in previous yoears. 

Sir Purshotamdas Thakurdas : Are Government also aware that call 
money rate has been ruling between 3! per cent. and 4 per cent. all 
thNugh the monsoon period " 

The Honourable Sir Bhupendra Hath Mitra: They are aware of 
that, Sir, but it does not follow that that justifies any special actoion on 
their part. 

Mr. R. K. Sha.nmukham Ohetty: May I know what conclusion the 
Government of India have drawn from the facts that the bank rate was 
5 per cent. during the slack season and that the cash balances with the 
Imperial Bank have gone down , 

The Honourable Sir Bhupendra Hath Mitra: The Government ot 
India have drawn the precise conclusion to which I have referred in my 
answer to the main question . 

• Mr. R. K. Shanmukham Chetty : My Honourable friend's answers are 
so long that it is impossible to make out what exactly the point of these 
answers is. Sir, I have listened to that answer very carefully and he 
has not indicated what conclusion the Government, of India have drawn 
from these figures. 

The Honourable Sir Bhupendra Hath Mitra: The conclusion which 
my Honourahle friend 'f'ants the Government of India to draw is that 
~ i  is becoming increasingly difficult in India. 

Mr. R. K. Shanmukham Ohetty : If Government disagrees with that, 
what is the conclusion that they draw from these fact'S Y 

The Honourable Sir Bhupendra Hath :Mitra : The conclusion they 
draw is that the circumstances are not such as to justify the Government 
of India to take any special action in the matter. I am sorry that the 
answer to the main question is a long one, but the question itself dealt 
with matters of some importance and it was not possible for me to confine 
my answer to a smaller compass. As a matter of fact, the result of the 
supplementary questions is that we are drifting into a regular disCussion. 



UNST ARRED QUESTIONS AND ANSWERS. 

ESTABl-ISHKENT OF AN ELECTED BOARD IN PESHAW£RCANTONllENT. 

382. Mau1vi layyid lIIunuza laheb Babadur: (a) Will the Gonrn-
ment be pleased to state whether it is a fact that the civil population of 
Peshawar Cantonment is more than 25,000 T 

(b) If so, will the Government be pleased to state why an elected Board 
.hould not be now given to the residents of that Cantonment 88 allowed b,. 
the Cantonment Act , ' 

Mr. G. II. YOUDg: (a) I have no separate figures to show the 
number of the civil population in the Peshawar Cantonment. The Census 
Report of 1921 shows the total population of the Cantonment as 25,025. 

(b ) Under the provisions of clause (b) of the proviso to section 14 (1) 
of the Cantonments Act, 1924, t.he constitution of an elected board in a 
Cantonment in the North-West Frontier Province does not depend on 
the numbers of its civil population, but on the discretion of the Local 
Government. 

GRIEVANCES OF TOWN INSPECTORS OJ' POST OJ'FI0E8. 

383. Mr. G. 8&rvotAam Bao : (a) (i) Has the attention of the Govern-
ment been drawn to the issue of the Tribu.ne, dated the 13th June 1928 
under the heading ,. Post Office Town Inspectors " f 

(ii) Are the facts stated therein substantially correct Y 
(iii) If so, what action, if any, has been taken , 
(b) Will the Government be pleased to say (1) whether the Postal 

Superintendents, the Postal Overseers, the Sorting Postmen, the Branch 
Postmasters and the Postal Mu1fasil Inspectors were removed from their 
pe>rmanent posts and transferred to the next subordinate lines when the 
scale of pay in respect of each of the above classes was raised by the Govern-
ment ano (2) whether the above-Jru'ntioned officials were replaced by men 
who rendered more years' service in the subordinate lines T 

(c) If not, why have the officials who were taken as recruits from 
clerks and appointed substantively as Town Inspectors long ago in pre-
ference to their clerks been replaced by clerks T What action has been 
hken by the Government to redress the J!rievances of the aforesaid Town 
Inspectors T 

(d) Is it a fact that the postal Town Inspectors attached to the First 
Class Head Office stations have been supervising the work of the clerks-..,-
senior or junior , 

The Honourable 1Ir. A. O. McWatters: Government have seen .. orne 
papers containing articles regarding the Postal Town Inspectors. Re-
presentations from Service Associations, Town 'Inspectors and other 
postal officials regarding the operation of the orders relating to the 
appointments of Town Inspectlors have been received and are at present 
under my consideration. 

CQDITnl'G TO THE GoVEBNJONT AND NOT TO THE CANTONJIENT Fmm 01' 
meon FROM: FELLED TREES OF .. A " CL&SS LAND IN CANTONllENT8. 

384. Pandit Thakur Daa Bhargava: (a) Is it a fact that since the 
classification of Cantonment land into "A ", "B " and " C " cIas.el 
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and the putting of •• A " class land entirely in charge of the· tnilitary 
offieers, the inoome from felled trees of •• A " cIa. land is credited ~ the 
Government and not to. the Cantonment Fund , 

(b) Is it a fact that "A" class land was in the charge of tbe 
c.ntonment Authority before 1924, and is it true that all the trees standing 
thereon were planted and nourished at the expen&8 of the Cantonment 
Fund' 

(c) Will the Government state the grounds for appropriating to itself 
the ' receipts' from the trees planted by the Cantonment Authority 1 

(d) Is it a fact that the All-India Cantonments Association has taken 
strong objection to this diversion of Cantonment Fund receipts to the 
Government by executive instructions T 

(e) Do the Government propose to reconsider the matter and direct 
that the receipts from trees standing on " A" Class land be as before 
credited to the Cantonment Fund Y 

Mr. G. M. Young: (a) Yes. 
(b) Before 1924, all Government lands in Cantonments, except those 

in actual military occupation, were managed by the Cantonment 
Authority as the representative of t>he Secretary of State for India. 
Receipts and expenditure connected with these lands, including the 
planting and tending of trees thereon, passed through the accounts of the 
Canllonment Fund, but the Fund itself vested in His Majesty and the 
Cantonment Authority was not the owner of any property. 

(c) The ownership of trees follows the ownership of the land on which 
they stand. Unless the land on which the trees stand is transferred to the 
Cant-onment Authority under section 108 of the Cantonments Act, 1924, 
the trees do not vest in or belong to that authority. 

(d) The Association has made a protest. 
(e) The answer is in the negative, for. the reasons stated above. 

ELECTION OF THB VICE-PUSIDBNT, CANTONMENT BoARD, ·ABBOTTABAD. 

385. Pandit Thakur Das Bhargava: (a) Is it a fact that though thc 
Cantonment Board, Abbottabad, was constituted in the beginning of the 
current year, yet no Vice-President has been elected in that Board so 
far! . 

(b) Are Government aware that under section 20 (2) of the Can-
tonments Act it is obligatory for a Board to elect the Vice-President' 

(c) Is it a fact that the All-India Cantonments Association drew the 
attention of the Northern Command to the matter in their letter No. 7M-A., 
dated the 1st Jnly 1928 T 

. (d) Will too Government state: 
(i) why the provisions of section 20 (2) were ignored 80 long in 

Abbottabad ; and 
(M) when the election of the Vice-President can be expected to be 

held T 

Mr. G. ill. Young: I am making enquiries and will let the Honourable 
Member know the resulto. 
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ESTABLISHMENT OJ' AN EuCTED CANTONJONT BOABD Dr CII.uot.A.TA. 

886. P&ndit 'l'hakur D&I Bharpva : (a.) 18 it a ract that Ohakrata had 
a civil population of 3,140 according to the last Government CeD81l8 Report 
and the present population is about 4,000 , 

(b) Is it ~ fact that under section 14 of the Cantonments Act, it it 
the right of every Cantonment outside the North-West Frontier Province, 
having a civil population of 2,500 or over to have an elected Board there , 

(c) Is it a fact that Chakrata, though entitled to an elected Board 
wider the Act, is still administered by a Corporation Sole f 

(d) Is it a fact that the All-India Cantonments Association protested 
against the constitution of a" Corporation Sole " in Chakrata but that the 
Army Department refused to change the constitution , 

(e) Will Government be pleased to state the reasons that have led the 
Government to establish a" Corporation Sole " in Chakrata in spite of its 
having a civil P'OPulation of more tilan 2,500 1 

(f) Are Go;vernment aware that the people of Chakrata greatly re-
sent their being depriVed of their civic rights, and have many grievances 
due to their having no voice in the administration , 

Mr. G. M. Young: (a) The last Government Census Report shows the 
permanent popnlation of the Chakrata Cantonment as 1,459, and the 
temporary population during the hot weather as 3,661. These figures 
apparently include both the civil and nhe military population. Govern-
ment have no information as regards the present population, but the 
civil population during the cold weather is very small. 

(b) Thc Honourable Member's attention is invited to section 11 of 
tht' Act The discretion eto constitute or not· to constitute a Cantonment 
Board in any Cantonment rests with the Governor General in Council 
irrespective of the size of the civil population. Section 14 merely 
regulates the composition of a Cantonment Board if it has been decided 
to establish one. 

~) The Chakrata Cantonment is administered by a .. Corportation 
Sole. " It is not entitled to an elected board under the Act. 

(d) Yes. 
(e) The Cantonment has a floating civil population from April to 

October and for the rest of the year the bazaar remains practically closed. 
Governmeat. do not consider that in these circumstances the Cantonment 
would he suitably administered by a Board. 

(f) The answer is in the negative. 

TOWN INSPECTORS OF' POST OFFICES. 

387. Kumar Ganganand Sinha : (a.) Has the attention of the Gov-
ernment been drawn to the issues of : 

(i) the Bengalee, dated the 29th May, 1928, under the heading 
•• Postal Town Inspt'ctors " ; 

(ii) the Englishman, dated the 30th May, 1928, under the heading 
.. Postal Town Inspt'ctors in Calcutta "; and 
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(iii) the FortlJard, dated the 10th June 1928, under the heading 
• • Vagaries of the Postal Department " , 

(b) If 80, what steps have been taken Y 

NmmBR OF ToWN INSPECTORS OF POST OFFICES IN THE PUNJAB AND NORm 
WEST FRONTIER CIRCLE, ETC. 

t388. Kumar Ganganand Sinha: (a) Will Government be pleased 
to state the total number of postal Town Inspectors attached to the First 
Class Head Post Offices in the Punjab and North West Frontier Circle 
and how many of them have been removed from their suhstantive appoint-
ments of Town Inspectors, after 1st September, 1927 1 

(b) What is the total number of the postal Town Inspectors in the 
Bengal and .Assam Circle First Class Head Post Offices and how many 
of them have been removed from their substantive appointments of 
Town Inspectors after the 1st September 1927 Y 

The Honourable Mr. A. O. McW&tters : I propose to answer questions 
Nos. 387 and 388 together. Goyernment havc seen some but not all of 
the papers mentioned by the Honourable Member. Representations from 
Town Inspectors, Service Associations and otherR regarding the operation 
of the orders relating to the appointments of Town Inspectors have been 
received and are at present under my consideration. 

PROMOTIONS TO SELECTION GRADE APPOINTKENTS IN THE PORT OFFICE AND 
THE RAILWAY MAIL SERVICE. 

389. Kumar Ganganand Sinha : (a) Is it a fact that promotion, in 
future, to a post in the lowest selection grade in the Post Office and 
R. M. S. will not be allowed unless the candidate exhibits the requisite 
qualification necessary for the post by passing th! departmental test Y 

(b) If so, have the equal number of text books been prescribed for 
all the candidates who will have to get promotion after passing the 
departmental test f 

:Mr. P. G. Rogers: (a) Yes. 
(b) The ~  books are the same, except as regardH the Post Office 

Manual of whIch parts of two volumes have been prescribed for postJLl 
candidates and part of one for Railway Mail Service candidates-these 
c(lvering the duties of the two branches. 

ADoPTION OF A UNIFORM: SYSTEM: OF EXAXINATION FOR CANDIDATES FOR 
THE EXAHINATION FOR PROMOTION TO THE LoWEST SELECTION GRADE 
POSTS IN THE POST OFFICE AND RAILWAY MAIL SERVICE. 

390. Kumar Ganganand Sinha: (a) Is it a fact that-
(i) the text books prescribed for the examination for the postll of 

postal Superintendents are the same for all candidates for 
such posts ; 

(ii) the text books prescribed for the examination for promotion 
to the post of an Inspector in the Muffasil or Superintendents' 
head clerks in the Polrt Offices were also the same for all 
candidates who were allowed to sit for the examination , 

tFor answer to this question, Bee answer to question No. 387. 
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(b) If SO, what steps have been taken to adopt a uniform system of 
examination for all candidates who will be allowed to sit for the examina-
tion for promotion to the lowest selection grade posts in the Post Oftices 
and the R. M. S. 1 

Mr. P. G. Rogera; (a) (i). Yes. 
(ii) The examination was conducted by Head!! of Postal Circles, each 

of whoIl" prescribed his own syllabus, and it is probable that the text books 
were not exact·ly the same in each Circle. 

(b) The Honourable Member'!! attention is invited to Director-
General's Circular Xu. 10. dated the 24th l\lay 1928, which contains the 
c'}nditicns alld syllabus of the examination. A copy will be supplied 
to the Honourable Member. 

GJU.lTI' ~ P A.8SAGE CoNOESSIONS TO Mli:KBEBS OF THE NON-SUPDIOB SnVlCBI 
WHO A.B.E 01' NON-ASIATIC DoMICILE_ 

391. Mr. S&tyendra Oha.DcIra lIIitra : (a) Is it & fact that the Govern-
ment of.India have had under consideration for the past few years the 
question of granting passage concessions to members of the non-superior 
lervices who are of non-Asiatic domicile! 

(b) If 80, when do the Government propose to issue orders 1 
Cc) Is it a fact that similar concessions have been granted to members 

of the non-superior lIerviees in Army Headquarters f 
Cd) If the answer to (c) ill in the affirmative, will Government be 

pleased to state the reasons for the delay in the extension of the same eon-
cessions to member!! of the civil departments! 

The Honourable Mr. J. Crerar: (a) Yes, in the case of officers serv-
ing under the Central Government·. 

(b) Orders will issue as soon as possible. 
(c) Yes, in the case of one class, "iz., ex-military clerks. 
(d) The l ~  is due to the larger number of persons involved and to 

the grl'at variety in the nature and terms of their employment. 

PBOKOTIO:S OF A SECOND DIVI8ION CLERK OF THE WIRELESS BRANCH TO TlIB 
FIRST DIVISION. 

392. Mr. 8&tyendra Chandra Mitra : Will the Honourable Member in 
charge of the Industries and Labour Department be pleased to state : 

(i) whether a second division clerk of the Wireless Branch has been 
promoted to the first division from 1st January, 1928 ; 

(ii) whether the clerk was promoted on the distinct understanding 
that he will be transferred from the Wireles.c;: Branch, Simla, 
to the D. G. P. and T.'s Office, Delhi, and will take up 
purely first division work ; 

(iii) whether the clerk is still retained in the Wireless Branch and 
is given facilities for c1oir18 purely routine work in the 
branch; 
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( it!) why he has not yet been transferred to Delhi in accordance with 
the orders passed by the Establishment Officer of the Depart-
ment' 

'!'he Honourable Mr. A. O. McWatters: (i) Yes. 
(ii) Yes. 
(iit) He is retained in the Wireless Branch, but is employed as a 1st 

Division reserve clerk. 
(it!) Th(' matter is still under consideration pending final orders on 

the report of the Special Officer on the Director-General's office. 

SUPERSESSION OF CERTAIN CLERKS OF THE OFFICE 01' THE DIRECTOR GENERAL 
OF POSTS AND TELEGRAPHS. 

393. lIIr. Satyendra Chandra Mitra: Is it a fact that on the occa-
sion of a sectional arrangement, a junior 110ft-maine clerk in one of the 
branches of D. G. P. & T.'s Office, Simla, was allowed, under D. G.'s Memo. 
No. Staff-A.-0228128, dated 3rd July 1928, to supersede his senior clerks 
(including one graduate and passed P. O. Superintendentship) .• If the 
reply to the ahove is in the affirmative, will Government be plea.<.;ed to 
state: 

(i) whether the superseded senior clerks have ever officiated in the 
'grade of Branch Superintendent (previously Head Assistant), 
if 80 why they have now been refused for the post ; 

(li) whether any representation or appeal from the affected clerks 
has since been received. If so, what action have Government 
taken or propose to take in the matter f 

Mr. P. G. Rogers: (i) Yes; the vacancy was however a temporary 
one of short duration and the arrangement made to fill it was that which 
would least upset the work of the Branch as a whole, without reference 
to seniority or other qualifications. 

(ii) Yes, one of the cler.ks appealed to the Director-General and t() 
Government. His appeals were rejected. 

REDUcTION OF RENTS OF GoVERNMENT OFFICIAL RESIDENCES IN SIMLA. 

394:. Mr. Gaya Prasad Singh: (a) Will the Government be pleaseEl 
to explain the circumstances under which all the rents of Government 
official residences in Simla have been reduced Y Will Government be 
pleased to state whether it is true that refunds have been given to tenants 
for excess rents paid in Simla and state the full amount of refunds so paid 
as well as the largest sum paid to an individual f 

(b) Will Government be plcD.scd to state how many houses of A, B 
and C Class exist and how their rents and allotment are decided T 

(c) Will Government be pleased to state the actual cost to Govern-
ment of the houses now occupied by the Members of the Executive 
COllneil, the rents paid for them, the cost of annual repairs for the last 
three years, and the returns to Government on the capital outlay , 

The Honourable Mr. A. O. McWatters: (a) The Secretary of State 
for India sanctioned in Augnst 1927 certain new rules (45, 45A and 45B) 
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to take the place of the old Fundamental Rule 45, in order to give effect to 
the recommendations of the Royal Commr88ion on the Superior Services 
in regard to honae rent. Of these new mIea, Fundamental Rule 45-A 
applies, inter alia, to all officers seJ"ving directly under the Government 
of India in Simla. The rents of Government residences in Simla have 
been re-assessed according to that rnle with effect from the 1st April, 
1924, and refunds have been given to the tenants accordingly. The 
total amount of refunds of rent up to date in respect of officers' houses 
is Rs. 1,65,461 and the largest amount refunded to an individual was 
Rs.3,964. 

(b) 'i'hcre are 7 " A " class houses, 
8 " B " class houses, 

and 8" C " class houses. 
Th('ir rents are assessed in accordance with the mIe referred to in first por-
tion of this question ; the allotments are made according to the rules pre-
scribed for the purpose. 

(c) (i) 'I'he book value of the honsel! (excluding the 
value of the sites) occupied by the ordi-

:&s. 

llary Members of the Executiye Couneil is 6,62,834 
(ii) The rents paid for them per year amount to 33,000 
(iii) The cost of annual repairs for the past three 

years is 47.178 
or 

15,726 
on an average per year. 

(iv) The return to Government was therefore on 
th(' average 17,274 

RENTS 01' GOVEBNlIENT OJ'P'lClAL REsIDENCES IN BUlLA. 

395 .•. Gaya Prasad Singh: (i) Will Government be pleased to 
state if it is true that officials drawing Rs. 4,000 to Rs. 5,000 are residing 
in furnished houses possessing tennis courts, kept in order at Govern-
ment expense, and free of house and ground taxes. for which they pay 
rents ranging from Rs. 1,150 to Rs. 1,430 per season of seven months , 

(ii) Is it a fact that an official drawing over B.s. 4,000 per mensem is 
living in a Government house at a rent of under Rs. 770 for the Simla 
season' 

(iii) Is it a fact that a number of well paid officers are residing in 
furnished houses at rates considerably below those which some of their 
subordinates have to pay for inferior unfurnished houses , 

(tv) Do Government intend to review the position which has been 
ereated by their recent action and to institute a more equitable state of 
affairs f 

The Honourable Mr. A. O. MoWatters: (i) In 0Iass A houses which 
are intended for officers i ~ Rs. 4.000 a month or over. the inclusive 
rents for furnished accommodation lie between Rs. 1,152 and Rs. 1,395 with 
the exception of one house which is rented at Rs. 1,429 without furniture. 

(ti) Yes ; the house is unfurnished. 
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(ii\) The operation of the rules governing house rent has resulted in 
the rents for certain houses in lower classes bcing higher than the rents for 
certain houses of a superior class. 

(it,) Government will examine the question. 

DBPUTA.TION OF THE CHIEF CONTROLLER OF STORBS, INDIAN STORES DEPART-
MENT, TO CEYLON. 

396. Mr. Gaya Prasad Singh: (a) Is it a fact that the ~ 
Chief Controller of Stores, Indian Stores Department, has gone on depu-
tation to Ceylon for nine months only' 

(b) Is it a fact that the acting Chief Controller of Stores, Indian 
Stores Department, has ordered 'that no members of the ministerial estab-
lishment should be allowed to go on deputation for any period less than 
eighteen months' 

(c) What are the reasons for the differential treatment' 
(d) Is it that officers can be more easily replaced than members of 

. the ministerial establishment' 
ThE" Honourable lIIr. A. C. McWatters: (a) Yes. 
(b) No such orders have been issued by the Chief Controller of Stores. 
(c) and (d). Do not therefore arise. 

DISCONTENT AMONG THE MEMBERS OF THE STAFF OF THE INDIAN STORES 
DEPARTMENT. 

397. :Mr. Gaya Prasad Singh: (a) Is it a fact that many members of 
the staff of the Indian Stores Department apply for posts elsewhere , 

(b) Is it a fact too that many of the men to whom offers are made 
by the Indian Stores Department decline to take them up , 

(c) Is there not a general discontent in the Indian Stores Depart-
ment in this matter , 

The Honourable Mr. A. a.lIIcWatters: (a) There has been a number 
of im;tance'l in which the staff of the Indian Stores Department have ap-
plied for posts IOlsewhere to better their prospects . 

• (b) Tlwre have been a few such cases. 
(c) I am not aware of any general discontent among the staff of the 

Indian Stores Department. 

RECRUITMENT OF STENOGRAPHERS TO THE GoVERNKENT OJ' INDIA SEORETA.BIA.T 
AND ATTACHED OFFICES. 

398. :Mr. Gaya Prasad Singh: Is it a fact that-·-
(i) the old Staff Selection Board and the present Public Service 

Commission hold different speed tests for recruitment of 
stenographers to the Government of India offices, but do not 
base their nominations to the Secretariat and to the attached 
offices on the result of such tests , 
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(w) there areas a result of this (a) men who have been exempted 
and (b) men who have passed only. the 80 worda speed test in 
the Secretariat, while there are men with higher speed test 
qualifications in attached offices , 

(iii) the results of a speed test or tests are not alone sufficient for 
the selection of stenographers, but that tests of ability to 
draft and summarise are also required T 

(iv) men who were already in the employ of the Government of 
India at the time of the appointment of the late Staff ~l 
tion Board were not required to pass any test even as perma-
nent men in attached offices were not required to do so , 

(1') that the qualifications required by the Government of India of 
stenographers of their Secretariat and attached offiees are 
one and the same , 

The Honourable Mr. J. Orerar: (i) At the last examination for 
stenographers, held by the late !;taif Selection Board in 1924, candidates 
were required to qualify in stenography at speeds of 100 and 140 words· 
per minute. No examination for ~ h  has so far been held by the 
Puhlic Service Commission. The llm~ of candidates who qualify as 
stenographers in open competition are placed on a waiting list according to 
the mt\l'l)s obtained by them in the written test and they are nominated for 
vacancies in the Secretariat and in the attached ofibes as they occur, in the 
order in which their names appear on the list. 

(ii) Yes. 

(iii) In addition to the teehniclll test. candidate,; for the post of 
stenogJ':'lpher are required to qualify in a written examination eonsisting of 
papers in ~ li h  precis writing and drafting. 

(iv) Yes. 

(v) The initial qualifications are the same. 

PROPORTION OF STEimGBAPBEBS TO OFFICERS IN ATTA.CBED OPl'lCE8 

OF THE GOVERNMENT OF INDIA. 

399. Mr. Gaya Pruad Singh: (a) Is it a fact that t\he number of 
stenographers to officers is less in attached offices than in the Secretariats , 

(b) Is it also a fact that officers in attached offices haYe to do a lot 
of touring wIiich most of the officers in the Secretariat have not to do f 

The Honourable JIr. J. Crerar: (a) The number of stenographers is 
fixed WIth reference to the partieular requirement.<; of each office. There is 
no general principle such as the Honourable Member's question would 
suggest. . 

(b) No general statement is possible. as the position varies from post 
to post. Some officers holding posts in attached offiees are required to make 
frequent tours: others do less i ~  and others again do none. Similarly 
in the Seer(:tariat the position is diffrrent in diifert"nt Departments ; but 
genp.rally speaking the amount of touring' that office!'!; in the Secretariat 
are requirl'u to uo is small. 
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INOBBMENT OF A STENOGRAPHER IN THE FORBIGN AND POLITICAL DBPABTKBNT. 

4,00. Mr. Gaya Prasad Singh: (a) Is it a fact that in the Foreign and 
li~i l Department a Deputy Secretary noted on his stenographer's 

case for increment that he had not seen him for more than three months, 
and so could not make a recommendation 1 

(b) Is it a fact that the recommendation for that stenographer was 
made by the Assistant Secretary of that Department, and that on such 
recommendation the increment was sanctioned' 

Sir Denys Bray: (a) and (b). The answer is in the negative. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Assembly: The following Message has been reteiv-
ed from the Secretary of the Council of State : 

" I am directed to infonn you that the Council have at their mee*ing held on the 
·17th m~  1928, agreed without any amendment to the Bill to amend the Hindu 
law relating to exclusion from inheritance of certain e1a!18e8 of heirs and to remove cer-
tain doubts, which was passed by the Legislative Assembly on the 22nd March, 1928." 

RESOLUTION BE EDUCATION OF GIRLS AND WOMEN IN THE 
TERRITORIES ADMINISTERED BY THE CENTRAL GOVERN-
MENT. 
Mr. President: The House will now resume further discussion of the 

following Resolution moved by the Revd. J. C. Chatterjee on the 11th Sep-
tember, 1928 : 

"This Assembly recommends to the Governor General in Council that he be p1eaaed 
to sanction a substantial grant, capital all well &8 rec:urring, for the furthel'lUlN! of 
girls' education in th(' centrally administered territories, and that as a first step towards 
this, a well-staffed ann up-to-date eollege be establillhed for the training of women 
teachers. 

This Assembly further recommenf'ls that a competent Committee, including promi-
nent women, be appointed to go into the subjeet and to make a report_" 

lI&ulvi Mubammad Yalmb (R()hilkhund and· Kumaon Divisions: 
Muhammadan Rural) : Sir, the subject matter of this Resolution is so self-
evident that it does not require very ingenious arguments or long speeches 
to convince the Government of India of the necessity of spending more 
monev on female education than they have been doing up to this time. On 
the fu.st day when this Resolution was being discussed, it was shown to the 
satisfaction of the House that the Government of India is not spending as 
much money on the education of girls, in territories directly under their 
administration, as the Provincial Governments are doing in the provinces, 
and, although education is now a transferred subject, in the territories 
centrally administered, the Government of India is as much responsible 
for the efficiency of education as it is responsible for the efficiency of the-
Army in India. It has been shown the other day that the number of 
fem;le scholars and the number of girls' schools in these territories is 
hopelessly small and stands in nt-ed of an impetus as SOOIl /l;" possible. 

Sir this Resolution makes very moderate and sensible demands. The 
first ~  or recommendation contained in it is for the establishment of 
a first-class training college for female teachers at Delhi. We know very 
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well, Sir, that the chief difficulty in the way of female education in India 
is the want of trained female teachers. The number of girls' !>chools can-
not be increased because we do not get trained female teachers. Also many 
-of the existing girls' institutions are suffering for 'want of a sufficient num-
ber of teachers. The want of trained teachers is not felt for girls' schools 
only ; such lady teachers are especially needed by a large section of Mus-
sui mans who still hesitate in sending their girl!> even to girls' schools. 
'Therefore, we hope that the Government of India will take early steps to 
pr(lvide the money for training female teachers 8!> soon as possible. 

The other recommendation made in the Resolution is that a Com-
mittee of eminent men and women be appointed to go into the whole sub-
ject and make a report. Sir, the Government of India has recently been 
appointing a large number of Committees and CommiHsions, and it is 
indeed a pity that the attention of the Government of India has not yet 
.been directed towards female education and that no committee has yet 
been appointed to go thoroughly into this very difficult and intricate 
subject. We have not yet got a suitable curriculum and course of studies 
for female education, and there are so many other subjects which greatly 
stand in need of being investigated. We therefore hope that no further 
delay will be made il.! meeting the request made in this .Resolution, and that 
~ Committee, as suggested by the Resolution, will soon be appointed by Gov-
-amment. I am afraid my Honourable friend, the holder of the portfolio 
of Education in this House, will say that the whole question of education 
in Delhi is under discussion and that the Government of India cannot give 
any undertaking until the report of the Delhi University Inquiry Com-
mittee is out. But, Sir, I hope that this very important question of female 
education will not be delayed until the report of that Committee is out. I 
do not know if the question of female education in the centrally adminis-
tered territories has been referred to that Committee, but if it has not 
been, there is no reason why Government should not at once give us an 

i ~ that they will appoint a Committee to go into this question. 
Also the question of the establishment of a first-rate college for training 
female teachers should not be delayed any more. I think that this ques-
tion also is not within the purview of the inquiry ~  the University Com-
mittee. The question of finance also, I think, ought not to come in the 
way of taking steps about this matter, because, as has already been 
shown, the Government of India is ~ i  a very small sum of money 
on the education of girls. Therefore the question of finance should not 
come in the way of early steps being taken. 

With these words, Sir, I lend my whole-hearted support to the Reso-
lution. 

Sa.rda.r Gulab BiDgh (West Punjab: Sikh) : Sir, I rise to support 
the Resolution of my Honourable friend Sardar Bahadur Jowahir Singh 
which has been so ably moved by my Honourable friend the Reverend 
Chatterjee, and to move the following amendments : 

" That after the words ' up·to·date I!olh!gc , the words ' and normal Sehools ' be 
inserted ; Dnd before the word ' women ' in the last line of the first paragrapk the 
word ' Indian I be inserted." 
The Resolution as it stands does not in my opinion express our full demand ; 
for normal schools to train teachers for primary education are as essential 
.as colleges to train teachers for sElcondary schoolS. I make these amend-
ments, Sir, to this Resolution. Besides, Sir, I IilUPporttlle Resolution as 
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it stands. T.hesubj.ect ·of female educati08, Sir, is an extremely important 
one. 

1Ir. President: No one has questioned that. 

Sardar.Gulab Singh: It has been fully discussed, Sir, by the lI ~
able Mover. When I first moved this Resolution on the first non-official 
day in the first Assembly in 1921, Sir Henry Sharp, then in charge of the 
Education portfolio, admitted it to be an important Resolution and called 
it pious and engaging and also expressed full sympathy, hearty sympathy, 
on behalf of the Government with the Resolution ; but so far no action has 
been taken in this matter. I say, Sir, it is a subject that is not receiving 
the attention which it deserves and necessary steps are not being taken to 
improve the deplorable state of female education, especially in the centrally 
administered territories under the direct charge of an Executive Councillor 
of the Government of India, who should make the minor administration a 
model for other provinces. The literacy of females, Sir, in India is of 
course about 1 per cent., but in the centrally administered territory it is 
far far lower. The expenditure, Sir, even in the advanced administrations, 
say, Delhi and Ajmer-Merwara, on female education, is about one-fifth of 
the expenditure on male education in these provinces. I am of opinion 
that the ex;penditure on female education should be greater at present; in 
case the Government. do not agree to give a special grant, of course we can 
then increase the grani already given for education of females. The experi-
ence, Sir, in other provinces shows that numbeni of girl scholars are freely 
forthcoming when the number of schools is increased. Even strict purdah 
girls attend schools when the schools are near and can be approached. It 
i& the lack of schools that has hindered the daughters of India to adorn 
themselves with the invaluable jewel ; therefore it is desirable that educa-
tlun should be free and a number of scholarships should be provided and 
liberal grants-in-aid given to private schools to stimulate female education. 
If we compare, Sir, eyen the literacy of females in two important cities, 
Lahore and Delhi, we find that the former is double that of the latter. To 
improve the state of female education, Sir, in the said territories funds are 
badly needed, and Government should make liberal grants, capital as well 
as recurring. It only needs more financial help than it gets now. Separate. 
minor administrations cannot afford to have training schools of their own. 
So it is incumbent upon the Government to make special grants for such 
institutions. Of course, Sir, the right step to take up first is that a well-
st.affed and up-to-date college and normal schools should be established for 
the training of Indian women as efficient teachers. The need of trained 
teachers, Sir, is keenly felt all round, and the dearth of such teachers stands 
ill the way of enlarging the number of schools. There are only a few train-
ing Nchools, Sir, with a small number of scholars in the said territories which 
cannot possibly supply trained teachers to all territories directly under the 
Central Government, having a female population of 18 lakhs. With the 
e.otablishment of such institutions alone we can have cheap and competent 
Indian women teachers who will be able to work in rural areas and will be 
popular with Indian children. Sir Henry Sharp, during the debate on my 
Re£!olution referred to. remarked that : 

,. there is no' braneh of education of girls which is 10 important u the training (If 
1 nd ian womenaa efli.ei.ent teaeben in the girls' .ebooli· and t.ol1elll8.' , 
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To solve this difficult problem, Sir, properly, the authorities should appoint 
a competent Committee i l ~ prominent women to make a report on 
the subject. Sometime back, Sir, we read in the papers that certain 
measures were being proposed to found a University for women; but it 
all remained a mere talk. If the Government are really anxious to uplift 
India materially, the best and the fastest way to do 80 is by female educa-
tion. By educating a girl, Sir, we educate the whole family, and it has been 
truly said, Sir, that" the hand that rocks the cradle rules the world". 
(AppJause.) So, I move my amendments, Sir, as already stated. 

B.a.i Sahib Barbilas Barcia (Ajmer-Merwara : General) : Sir, I rise 
to support the Resolution moved by my Honourable friend Revd. Chatterjee. 
The education of girls is no l 8 ~ im ~  than the education of boys, but 
in certain areas, considering the condition of things there, I think it is com-
paratively more important. A college for the education of girls with a 
suitable curriculum is a very desirable one and one such college should be 
et;tablished in a central place. But what is of far greater importance is 
that schools for training women teachers should be established in each of 
the areas under the direct administration of the Government of India. 

My province of Ajmer-Merwara is under the direct administration of 
the Hovernment of India, and we have therefore to look to this Government 
for the necessary educational facilities. 

Weare a smaU province and, according to the last census report of 
1921, though in point of literacy, we were in the forefront amongst the 
provinces of India, in the matter of girls' education we are very much back-
ward; and were it not for the interest taken by non-Government agencies, 
by private bodies and individuals in the matter of female education, we 
should have been nowhere. There is only one Government school for 
secondary education in the whole of the province agajnst nine private ones ; 
only six Government primary schools against 15 non-Government ones ; 
and there is not one Government training school for women teachers, though 
there is one such private institution at Ajmer. Thus, there are altogether 
only seven Government schools for primary and secondary education in 
the whole of the province against 25 non-Government ones. As for the 
number of girl pupils, out of 56,935 girls of school-going age in my pro· 
vince, only 2,033 are at present receiving education; t'bat is to say, 3.5 per 
cent. And if we take h~ entire women population of the province, 2,25,705, 
only .9 per cent. receive education, that is to say, not even 1 per cent. This 
ocp]orably low percentage is due to the neglect of girls' education on the 
part of Government. If we exclude the girls receiving education in non· 
Government institutions, we find that only 228 girls in the whole of the 
province are receiving education in Government institutions, that is to say, 
only .4 per cent. of girls of school-going age of my province. 

If we consider the Government expenditure on education, we find that 
on secondary and primary education for girls Government spends only 
Rs. 20,608 per annum, against Rs. 74,687 spent by private individuals and 
institutions. Compared with the expenditure on boys' education, which 
in itself is very small in my province, this comes to only 9 per cent. of that 
on bc,ys' education. Taking the entire population 'of Ajmer.Merwara, we 
tind that Government spends only 8 pies per head on girls' education. 

I would therefore earnestly invite the attention of Government to this 
state of affairs and request that an earnest effort should be made to put a 
Itop to this deplorable condition of things. Government should establish 
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seeondary sehoohi in all the towns of Ajmer-Merwara,and there are only 
five towns in my province. The first necessity, however, in my province ie 
an up-to-date suitable training school for women teachers. Sir, Ajmer-
Merwara is eut off from the rest of British India. The nearest British pl'O-
"Vince to Ajmer-Merwara is more than 200 miles away from it. Considering 
this and the difference in language, manners, customs and conditions' of 
society generally, it is not very easy to send young women far away from. 
the province to receive education and be trained as women teachers. If a 
good suitable sehool for training women teachers is established in Ajmer-
~l  the surrounding States of Rajputana will also be able to send 
women to be trained as teachers and will gladly contribute towards the main-
tenance of such an institution. This would be a great financial support 
to Government. 

I would therefore urge and hope and trust that the present Chief Com-
ll.lissicner of Ajmer-Merwara, who is greatly interested in girls' education, 
will lose no time in establishing a good up-to-date training school at Ajmet' 
.aurl secondary schools in all the towns of Ajmer-Merwara, and good primary 
schools in the more important of the villages, and we trust Government win 
find funds for this purpose. 
t Lala Lajpat Bai (Jullundur Division: Non-Muhammadan) : I rise 
to propose the amendment that stands in my name, and which runs as fol-
lows: 

" That for the words 'be etltablished for the training of women teachers' the 
words ' with departments for Ans, Science and training of teachers be establiBhed ' be 
bUbatituted. ' , 

The object of this amendment is to draw the attention of the Govern-
ment of India to the importance of providing facilities for the higher educa-
tion of girls in the centrally-administered areas. 

. Sir, the training of teachers cannot be carried on with much profit 
uilless there is a sufficient number of highly educated girls who can be 
trained as teachers for high schools, middle schools and primary school .... 
If it were only intended to provide teachers for primary schools, perhaps 
the Resolution as originally moved might be good, but it is not intended to 
confine the activities of education only to primary schools. It is absolutely 
necessary that adequate provision should be made for the higher education 
of girls by means of high schools and colleges, and therefore the Resolution 
is not complete without this amendment which I beg to move. The amend-
{'Jant is in no way inconsistent with the original ReSolution. It only adds 
to it and provides that unless a first rate, up-to-date college for the teaching 
of Arts and Science is added, the motion would be incomplete. 

I do not want to take the time of the House in dilating on the import-
anee of female education. That is a matter which is generally accepted on 
all sides, but I wish to point out to the Government of India that they can-
not shirk their responsibility in the matter of education by saying that 
education in the provinces is a transferred subject. However, that will not 
be strictly relevant to this debate, and I therefore refrain from enlarging 
on it. I do not admit that there is anything in the Devolution Rules which 
make it impossible for the Government of India to make grants for general 
education in the provinces too. It is a real matter of great disappointment 
that in a big city like Delhi, which is of historical importance and 
second to none in the \Vorld, ~  perhaps Rome, that there should ~  
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be a single college for the .education of girla'whieh ilproperly fitted. and 
equipped, and that provision for education in Delhi should be so inadequate 
aDd. incomplete as it is at the prettent moment. Delhi is the capital of the 
British Indian Empire, and as such Delhi should give a moral lead to the 
other provinces in the matter of education of girls, and also in the matter 
of general education. In Delhi there is the only college for the medical 
training of women in Northern India, and that also makes it necessary that 
there should be a first grade college provided for the teaching of Arts and 
Science to which girls, not only from Delhi could attend, but also from 
other areas adjacent to Delhi. In Lahore, which is of less importance than 
Delhi, there are three colleges which cater for girls' education. One is a 
Government and the other two are missionary colleges. They have a very 
large number of girls on their rolls, and the girls who are being educated 
there pay very fair tuition fees. Therefore it cannot be said any longer 
that people do not care for the education of their girls, provided provision 
is ~  which is safe and adequate. Sectarian schools and colleges for 
the t'.ducation of girls are not generally approved of by the public. They 
have some kind of suspicion of sectarian schools. Therefore, what is needed 
aPe up-to-date colleges, Government colleges, for the higher education of 
girls. I know that there is an intermediate college in Delhi called the 
Indrnprastha College. I had a conversation very recently with the 
manager of that college, and he told me that a hlrge number of applications 
are rejected every year for want of space. It is an aided institution. That 
also shows that there is real need for such a college in Delhi, but there is 
no provision for it and the existing arrangements are not adequate. 

I therefore hope that the Government of India, both for the purpose 
of providing for the education of girls in centrally administered areas and 
also for giving a moral lead, will establish a well equipped and first rate 
college in Delhi for the education of girls. It is necessary that such colleges 
should be established, because teachers cannot be trained unless they have 
been properly educated. Therefore, first for the purpose of making ade-
quate provision for teachers such colleges are necessary, and I hope Gov-
ernment will take the earliest opportunity of making provision for such a 
college in Delhi, both for the purpose of providing for the education of girls 
in eentrally administered districts and for giving a moral lead to other 
provinces. I think it is the moral duty of Government to do so, if Govern-
llltmt are serious in their profession of interest which they take in the matt.er 
of women's uplift in this country. It is absolutely necessary that this 
matter should not be neglected any more. In fact without making any 
reBection on the Delhi University, I should have thought that Government 
should have considered it more important and necessary to make adequate 
provision for the higher education of girls than establishing a University at 
Delhi for boys and men. Delhi, ~i  the capital of the British Indian 
Empire, ought to have a first-class University providing for the education 
both of males and females in all the departments of human knowledge, and 
that should be the first charge upon the revenues of the Government 'of 
India. Considering the importance of education and the importance of the 
education of girls, I have reason to believe, Sir, that the Government is 
not unsympathetic towards this proposal, and therefore I do not want to 
take up the time of the House by dilating on this point at any length. I 
hope the Government will take early stl'PS and will not do anything to post-
pone the consideration of this subject any longer. That is all I have to say, 
Sir. Ilnd I move my amendment and givl' my sup.port to the Resolution: 
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•. 0. Dur&iswamy Aiyailg&r (Madras ~  districts andChittoor : 
Non-Muhammadan Rural) : Sir, I rise to support the Resolution, but in 
the first instance I wish to express my alarm at the·· remarks passed b)" 
my friend, Lala Lajpat Rai. My friend Lala Lajpat Rai says that the 
Central Government must give a lead to the Provincial Governments in 
matters like these. I have been glad that Provincial Governments 
have never looked to t.he CE'ntral Government for a lead in these matters. If 
they had taken this lead. educational advancement would have been in 
a worse condition than it is at present. Sir, I will be glad, therefore, if, 
until the Central Government begins to administer these departments 
thoroughly and satisfactorily, we do not call upon the Provincial Govern-
ments to takE- any kind of moral lead from the Central Government. It 
has also been said. Sir, that the area which the Central Government has 
to administer must present a model. My friend Sirdar Gulab Singh 
also expressed the same idea. I have often felt when the Budget came 
up for discussion on the floor of this Houfie that the Central Government 
should be deprived altogether of the personal administration of eYen an 
inch of territory. The small portion of territory which has been en-
trusted for direct. administration to the Central Government has involved 
that territory in a lot of difficulties I!ud disadvant.ages. So far as the 
budget items are concerned, items proposing grants for the judicial 
administration or for education or for sanitation or for medical, public 
health, agriculture, industry, connected with the territory directly 
under the administration of the Government of India have all come under 
the guillotine and have never been discussed on the floor of this House. 
If they had a separate method of discussing these subjects, surely the 
meagreness of provision this House made year after year without the 
least discussion or without the least criticism on the part of this House or 
any other responsible body would have disappeared long ago from the 
Budget. Unfortunately, Sir, at the time of the Budget several important 
subjects are put first and even in these subjects certain rearrangements 
of order are made according to the political needs and desires of certain 
people, so much so all the allotted time is exhausted by the discussion of 
political subjects in some way or other, and we leave a large number of 
important subjects undiscussed on the floor of the House and a fortiori 
subjects which come at the tail end of the Budget are not included, not 
even attended to, and I would not have been surprised, if we had had 8 
less efficient President, if he had even forgotten to put some of these 
items under the ~ ill i  Therefore, Sir, I have often thought that 
these are items which must receive very careful diseusaion and very 
careful consideration at some time or other, and it is with that view of the 
matter that I have always considered that this territory directly under 
the administration of the Government of India has often been at a dis-
advantage. 

Sir, I may be mistaken but I understand my Honourable friend Lala 
Lajpat Rai's amendment to mean that there will be no institution for 
the training of women teachers. As I understand the· amendment, he 
wnnts the deletion of the words" be established for -the training "of 
women teachers ", and the· substitution in their stead: 'Of the 'W'orda 
" with departments for Arts, Science and training. of teachers be 
established" .. If these words are inserted into the <lriginal RellOlutiOll 
insubstitution,the-.Resolution will read:· 
u ...... and that a8 a tiret Step tqwal'd. this, a. well-atafl'ed and up·toclate -c&Uege rilt 
departments for A rta, Science and training of teachers be established." 
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On. the other hand, what has to be m b~  here is . Bot tbe training in 
India of teachers. but of women teachers. The tr:.aining of women teachers 
is absolutely necessary in order that further advance in female education 
may be made even in places where there may be prejudices to sending 
girls for education beyond a particular age. I have always found, Sir, 
in my practical experience as a President of Local Boards and Chairman 
of a municipality, that there has been a considerable difficulty in getting 
female teachers to teach the girls in girls' schools ; so much so that .I 
found several parents of these girls unwilling to send these i ~ to school 
for education after the 8th or 9th or at the most the 10th year. On the 
other hand, if a large supply of women teachers of advanced grade be 
supplied by l1 ~ established in India for the training of women 
teachers, I have no doubt that the education of these girls would have 
gone on to a further age than that to which they have now taken their 
education. And in fact my friend Rai Sahib Harbilas Sarda would find 
no difficulty in reforming marriages if female education had advanced 
in the manner in which it should ha\'e advanced if only the Government 
had been very particular about these matters. 

Sir, in provincial administrations it cannot be denied that at present 
the attention that is paid to girls' education is much more than that which 
is paid in the Central Government and I have explained the reasons for 
which the Central Government's action in these matters has always 
gone unnoticed. I would even recummend by way of an amendment 
that the Central Government should not only attend to education in 
territories directly under their administration, but they should also 
contribute a large amount to Provincial Governments in order to have 
female education in a further advanced condition than it is at present 
in the provinces. Even there we find generally the provincial Budgets 
are for deficits even when they spend very little On the head of Education 
as they have to meet other expenses, and if 'such be the condition in 
r€-spcct of the Local Governments, it is but right that the Central Govern-
ment should consider education as a most important subjeet and in that 
view of the matter, Sir, I would even put it before the Treasury Benches 
that they may see their way to improve education not only in the terri-
tories directly under them but also make contributions to the provinces 
in order to ensure that female education is considerably advanced. We 
cannot at present count lady graduates even on one's fingers' ends in 
some of the provinces, and I do not see, Sir, how it will be possible for us 
to maintain institutions to advance education for girls with the present 
number of female teachers. And I do consider that it is as eBSeDtial to 
attend to girls' education as it is to the increasing number of women 
teachers wen trained in colleges, well equipped in the manner in which 
my friend LaIa Lajpat Raj suggests. In fact the production of a lat'gft 
number of women teachers ought to be considered to be the highest duty 
of the State both in the Central as well as the Provincial Governments. 

Sir, in this view of the matter, I would strongly urge that the Govern-
ment. should take prompt steps to see that education recehoes a larger grant. 
In the current Budget they have allowed only Rs. 3,24,000 under the head of 
education, under medical 8 lakhs, public health still ledS, agriculture still 

!1es8. If that is the way in which they are administering the territory 
directly under their management, I certainly do not think they will ever 
becomE' a model to the provinces. On the other hand, it is the absolute 
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and primary duty of the Central Government to "Bee, as my friend observed. 
that they are taken as the model· and in order to-entitle them to that 
pollition I dare say the Government will pay more attention to education 
as well as to sanitation and industries under the Ct"ntral Government. 

Nawab Sir Sabibl&da Abdul Qaiyum (North-West Frontier Pre-
vince: Nominated Non-Official) : Sir. I should like to add just a few 
words in support of the Resolution. I come from a province, which is 
undt"r the direct management of the Government of India, and we look 
to the Government of India for advancement in all matters, which are 
called transferred subjects in the major provinces. Education is one 
of those transferred subjects, and I think it is for the Government of 
India to set up a model of education for the guidance of the Provincial 
Governments. It is not only in education, Sir, but in all the other trans-
ferred subjects that we see the backwardness of these minor administra-
tions under the Government of India, as compared with the Provincial 
Governments. If, as is every now and then said, these small provinces 
cannot bear the expenses of education, and other improvements all that 
I can say is that thel'e admini!itrations are not the creation of their own 
will. They have been cl'f'ated for some Imperial purpose and 1\S long as 
they serve that Imperial purpose, I think they should not suffer on account 
I)f their isolation or smallness in matters which directly concern the 
comforts and happiness of the people of thoS(> provinces. The transferred 
subjects directly concern the comforts of the population, and education 
is the foremost of all. I rio not know whether the education of the 
female is more essential or the education of the male! It is for the 
public to decide. Personally I should thmk that both are equally jm-
portant and essential. I cannot make out whether it is the husband who 
ought to educate his wife and children, or whether it is the mother who 
should take charge of the education of the children. Whether the one 
or the other there is no doubt that the education of the female and of the 
male should go hand in hand and on parallel lines. If we go on with the 
education of the male, without paying much attention to the education 
of the female, we will be makillg the males lmcomfortable in their subse-
quent life by not being able. to find proper appointments for themselves, 
but we will be also making them uncomfortable in their home life, because 
they will not be able ~ find educated wives for themselves. That 
certainly is one consideration which we should bear ill mind. If we go 
on with the education of the male, we should not lag behind in the 
education of the female, so that the home of the educated people may be 
happier. As regards the GovernDlent of India's attention to education, 
I do not see any extraordinary activity on tbeir part ill that direction. 
We have been asking for grants for higher l'ducation for the male, ana 
if my Honourable friend Lala Lajpat Rai will only see the diftlculties 
that lie in our way in getting help for the higher education of our males, 
I do not think he will be very much encouraged to ask for a full-6edged 
eoIlege for the higber education of the femaIl! ..... . 

Lala Lt.jpat Bai : Not in Peshawar. I am asking for it in l~ i  

Jfa.wab 81r Babibzada Abdul Qa.iyum : Let there be one central 
college for higher education for the female at tbe capital of the Governp 
Dient of'India. I have BoobJeetion to'that U .. '. , 
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Lala Lajpat Ra.i : That iR what I want. 
Jfawab '11' Sabibzada Abdul Qai)'UJll : Because, if we do not really 

need, under the present circumstances, any very high education for the 
female in their ordinary private life, we at lelit badly want female 
doctors for our society, and the higher medical education cannot be 
acquired without first giving higher education in sciences to the female. 
If not for anything else, at least for that purpose we want a well-equipped 
college in sciences at the seat of the Goyernment of India ! 

With these words, Sir, I support the Resolution of my friend, the 
Revd. J. C. Chatterjee. 

Mr. H. O. Oocke (Bombay: European): Sir, lest by silence it 
should be thought that we, on these Benches, are not sympathetic to the 
cause of education in India, I desire to say that we are. Statistics show 
that considerably increasing sums have been spent on education in the 
last 20 years. But during that time we have had a war, and we have 
had the reaction following the war, and it h ~ not always been ~ibl  
to find as much money for education as we should all have liked. I 
believe that in the next 20 years, if there is no war, we shall find this 
oountry very greatly advancing in education. It is very much wanted, 
alld particularly, in the direction of women's uplift, as my Honourable 
friend Lala Lajpat Rai has just described it ; it is most essential that this 
country should go forward. I think it is one of the good points about 
the transfer of the Central Government from Calcutta to Delhi that we 
have now, at the seat of the Government of India, a fine city with ample 
SlJ8Ce to establish colleges for the training of men and women, doctors 
and 80 on. Therefore I hope that this Resolution will be acceptable to 
Government and that far greater sums in future will be available for all 
sorts of education than it has been possible to grant in the past. 

Mr ... 8. hey (Berar Representative)' : Sir, the Resolution and also 
some of the amendments that have been moved will no doubt find general 
acceptance with the whole House. The question of girls' education i~ 
centrally administered areas is surely a matter which ought to be one of 
!lCriom. consideration for this House. The Central Legislature is generally 
occupied in considering important questions of policy affecting thew-hole 
of British India. But, at the same time, there is a special responsibility 
on the Central Legislature to look after those areas which are known as 
centrally administered areas, as these provinces have got no other repre-
sentatiw institutions in which their provincial grievances and difficulties 
cum be properly ventilated and considered. It is a special responsihility 
which i!'< peculiar to the Central Legislature, but unfortunately, it is 
not. sufficiently attended to and realised. Although it is a matter of some 
rellection on this House, the fact is there. Therefore, whenever 8 qu('s-
tion like the present one is raised by any person coming from these 
centrally administered areas, it generally evokes the sympathy of the whole 
lIouse. 

.. This House is certainly glad that the question has been raised and all 
Cipportnnity given to this House to exprel!lS its active sympathy for the 
tduC!ationaJ advance which the celltrally governed areas want to make. 
ID ~ i  with this certain facts which haVe been brought to our 
~ l  mthat small but interesting speech which my Honourable friend, 
Kr. Sardl.,.has delivered, .. deserve to be cOJLSidered. I find from bia 
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speech that whatever progress girls' education has really 1l1ade in that 
little province of his which he· represents here with so much credit to 
himself and to this House als()-whatever progress has been made in the 
matter of girls' education-was mainly due to private enterprise and not 
to Government effort. It is a matter of peculiar importance that since 
the adv{l'Dt of the reforms, in the provinces where reformed Governments 
ha'-e come into existence, considerable progress in the matter of gir18' 
e(lucation has been made. The provinces where the subject of education 
is a transferred subject have made serious efforts to give an impetru> to 
the ~  of girls' education. I wish to know from the Secretary to the 
Education Department, when he makes his speech, what efforts the Govern-
ment of India have made since the beginning of the reforms to keep pace 
with the provinces in the matter of the progress of girls' education in 
eentrally administered areas. If they are lagging behind, the centrally 
administered areas may legitimately say that they are being considered 
only as a charge for Imperial purposes and not for developing them, 
particularly in those subjects or departments which are known as tranJi-
ferred subjects, and t.he grievances of my Honourable friend, Nawab 
Sir Abdul Qaiyum, will have ample justification. So, that is a point on 
which the House would like to have some information from the Education 
Secretary. 

Out of the 2,000 girls pf school-going age who are at present having 
education in the schools in Ajmer-Merwara, only 200 are having their 
education in Government schools. If that is the position, there is un-
doubtedly great scope for the Central Government to develop girls' educa-
tion in that province. 

The second point which strikes me as being very peculiar is this. 
So far as the first part of the Resolution is concerned. I think there will 
be universal. agreement in this House ; as regards the third part also there 
'Will be universal agreement here ; but as regards the second part of the 
Resolution in which the demand is being made for the establishment of a 
well-staffed and up-to-date college for the training of women teachers, 
there are some points which have to be considered. In the first place, 
what are the centrally administered area.'1 T Is it one contiguous area' 
No. There is the North-West ~ i  Province, there is Ajmer-Merwara, 
there is the Delhi Province, there is Coorg which is removed from these 
three provinces by thousands of miles. There are, besides, cantonment 
area.'l hnd also Residencies not to mention penal settlements like the 
.A.nda.'Ilan.'1 and Nicobars. All these are centrally administered areas, and 
so far as the scope of the Resolution goes, it is intended to develop female 
education, primary and secondary, as far as possible. That appears to 
me to be the scope of the Resolution as it was originally moved by m;v 
Honourable friend, Mr. Chatterjee. If that be so, one well-staffed college 
for trainjng women teachel'S will certainly not do to cater to the meds 
of these scattered areas, and that is a point which I wish the Education 
Secretary to take note of.· Training colleges or training . schools for 
'9f.omen will have to be' established in all these different area.'l. . .otherwise . 
you would not 'get women teachers who will be able to carry on the. work 
of girls!· education· in all these. different areas where probably i ~  
languages are being spoken and education will have to b ~  h ~ 
the metiiumof dUferent vernaculars. That particular point strilte& me 
as of gn-,at importance ~ ~ was DUtde.alao. to .the.same. by. JQJ' 
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Honourable fri9Dd, Mr. Sarda. From that point of view, I think the 
Beaolution will have to be made a little more comprehensive . 

.At! regards the amendment which my leader, Lala Lajpat Rai, has 
moved, of course, everybody will be in sympathy with that amendment. 
But the point is this. There should be separate training colleget! for 
women in all these centrally administered areas as far as possible, and 
besides that, there should be a well-staffed college of Arts and Science .for 
thot!e brirls who will be in a position to take advantage of the higher 
education. The amendment t!eeks to have one college with facultiet! of 
Arts and Science in addition to the training of women. I would like to 
modify it to this extent, that so far &I the training for women-teachers 
iil concerned, it is a matter which should be di&tinctly left alone for 
different areas, with a view to start schools, and separately considered ; 
the ~ l college which he wishes to have established ~h l  concern 
itself with education in Arts and Science  only. If that sort of arrange-
ment is made, then this amendment as well as the original Resolution can 
be considered together, and I think there should be no difficulty for the 
Government of India to accept the Resolution in the modified form. They 
should not try to find fault with the amendment but consider the spirit 
of the amendment as well as of the Resolution that is moved, and in that 
spirit they should try to give effect to the Resolution as a whole. I hope 
that Government will accept the Resolution as well as the amendment 
in the &pirit in which they have been moved, e8pt!Cially seeing that they 
haye expressed their sympathy in the cause of women in this House so 
often. I hope that there will be no reason for us to complain of lack of 

hl1~i m on the part of Government on translating their sympathies 
into action. 
Mr. N. M. Joshi (Nominated: Labour Interests) : Sir, in the matter 

of education the Government of India have a special responsibility. 

(At this stage Mr. Pret!lident vacated the Chair which was taken by 
Mr. Deputy President, Maulvi Muhammad Yakub.) 

We consider the Government of India as superior to the, Pronncial 
Governments. Not only that, but the very constitution of the Govern-
ment of India shows that although the subject of education is a trans-
ferred subject, the Government of India have not yet divested them-
selves of their responsibility for education. They have 8. oepartmen1 
eaJIt'd tbe Department of Education, Health and Lands, and in this phrase 
they hllve used the word " Education" at the very beginning. It wows 
that the Government of India have still got responsibility in the matter 
of education although that subject is a transferred subject. Not only 
that, but the Government of India have at their disposal Ii very highly 
paid officer for looking after education. Certainly that officer is not paid 
very highly in order that he should look after the small pJ,'Ovince of Delhi 
and other central territories ; that officer is appointed because the G6vern-
ment of India have got a certain responsibility for the edueation of the 
whole ceuntry. Sir, judging this matter from that point of view, I. feel 
that the· Government of India have not done their duty toward..; this 
subject: . Compared with the. Government of Iridia, I feel that Lo<.'.al 
Governiaentshave done something more, although I 8lll nqt satisfied with. 
what tllfjLocal Governments have done, and if the· Loc.al Governments are 
judged:in this matter, I should pass a vote .!>f ~  againsttl1em. But· 
.. <.'Glllpared.. to the Government of India, the Provincial Govel'BlllCllts 
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ha\'e delle more. Take the question of primary education. .At l ~  there 
are some Governments which have passed legislation for compulsory 
primary education, namely, the Government of Bombay and some other 
Governments also. There are also some Indian States which have intro-
duced compulsory primary education. But the Government of India have 
not yet done anything. They are still thinking of introducing it in the 
Delhi city. As regards the other administered territories, I do not think 
they lave done anything. The same is the case as regards secondary 
education. In the territories directly administered by the Government of 
In(lia there are only a few secondary schools, and, my Honourable friend, 
Mr. Sarda, has stated most of the effort is private effort. Again, as 
regards higher education, the same thing may be said, namely, that more 
facilities are necessary for higher education. I therefore think that the 
Guvernment of India have not done their duty towards the subject of 
education, and when we consider the claims of the different classes of 
cdueaiion, such as, the education of boys and girls, the education of girls 
belonging to the higher classes, of girls belonging to the middle 1 ~  
and of girls belonging to the poorer classes, I feel that there also the 
Government of India have failed in their duty. The Government of India 
call themselves the trustees of the people of this country, and especially of 
the m:u:ses, of the poor classes in this country. Sir, if we go into the figures 
of expenditure on primary education, secondary and higher education for 
boys and girls, we shall find that this Government of India is not a 
trustee ..... . 

Mr. Deputy Preaident : I would ask the Honourable Member to con-
fine himself to the Resolution which relates to the centrally administered 
territories. 

Mr. K ... JOIhi: That is exactly my point. I am now discussing 
the education of the girls of the different classes in the central terri-
tories, and my point is that the Government of India, while giving educa-
tion to the people in the central territories, have not done justice to 
the poorer classes. The Government calls itself the trustees of the 
poorer classes and the masses, but if we consider its conduct as regards 
the giving of education t.o the boys and girls of the different classes, 
it has shown partially to the higher and the middle classes. 

Mr. Depny President: The Resolution does not make any difference 
between the education of the girls of the poorer classes and the higher 
classes. 

Mr. K ... loshi: We are now discussing the education of girls and 
my point is that the Government have been spending large flums (In the 
education of the higher and middle classes and they have not spent sldlicient 
money on the education of the poorer classes. Some time ago I asked for 
i 1 ~ as to how mueh the Government of India spend on primary ll ~ 
tion, l'Ccondary and higher education. I was told that the Government of 
India could not give figures because they could not separate primary Nchools 
!lIld :,:eoondary schools. They could not give, the figures because it is a 
fa"t that they are spending more money on higher and secondary educa-
tion as compared with primary education., They spend large Sllml! ,of 
Iboney on different universities. They givemOlley to the SenaTes, I)elld 
and I~ h UniverSities. I am not sure how much they spend on these 
uitiveNities. If the resources of the Govel'Qmentare unlimited; I ""ould 
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not object to the Government of India spending money on tbese lHlivehiitics. 
I sbonW even suggest that they should double the grants now given. But 
if the rrl!ources of the Government are limited, I claim that they mw;t 
spend more money on primary edueation and the education of the ~  
They givE 80 many lakhs to these three univerl!ities, where DO univel'llity 
was "anted. 

Mr. Deputy Prtlident : I would ask the Honourable Member to COIl-
fiue him8elf to the Resolution: 

Mr. N .•. lOlbi : I want your i i l ~ ~ pl'C'tve my case that the 
Government of India have negleGted ihM educ&fi6'il of the gi!'I'I of the poorer 
classtw. 

Mr. Deputy Prelident : Yes, please do. 
Mr. B. 1111. loshi : They have started a University in Delhi where 

there wa& no need for -a university. That univel'Kity was ouly imendoo 
to find a Vice-Chancellorship for my friend Sir Hari Singh Gour. At the 
first Convocation of the Delhi University, they gave degrees only to three 
pPl'!;ons. They were Sir Hari Singh Gour, Sir Muhammad Shafi and Lord 

8 i ~  I formed the impression at that time that the Delhi University 
was started not for the education of the students but for giving df'gree8 
to some of these people. The same may be said about secondary education. 
A ('omplaint has been made by my friend Hai Sahib Harbilas Sarda 1hat 
Government leave more to private effort. If Government do that :n the 
matter of higher 8nd secondary education, I do not certainly blame them. 
bllt ·when Government spend money out of public revenues, they ooght to 
speno more on the masses and the poorer classes. That is my ~  

Lala Lajpat Bai : Are they not all bound up to some extent f 
Mr. N .•. loshi : I am anxious to separate the education of the 

three classes. 

Mr. Deputy President: That is not the point at issue. 
1Ir. N .•. Joshi: I claim your indulgenee in this matter, because 

. the point of view I am placing before this Hon.<re is somewhat new to this 
House, and I think that the Resolution of the Honourable Member is We) 
faulty in that respect. I agree with him that the Government of India 
should spend ~  amounts for the education of the pf'Ople in the 
centrlll territories, but when they start a training college for women-
teachers as the first step I certainly do not approve of h~ idea. 

Mr. Deputy Preaident : Do you oppose the Resolution , 
Mr. N. II. Joshi : My point is that the teachers must be trained 

later and the schools mUst be started first. According to the Resolution. 
teachers must be trained first. That is not my idea. Sit, there arc neople 
.no believe in the quality of the education. I also care for quality hut if 
I am ~i  a choi('8', I would unhesitatingly go in for quantity 8nd not for 
quality. I h ~ 8 feel that the starting of schools for girls is the first 

_step to be taken and not the starting of a training college for women 
teachers. Certainly if you start a college for the training of women, there 
will . be some provision for the women of the middle classes. That is 
perhap" the view 1Vhich Members here take. 1 do not take that vic,,,, 
Pint Start tbe schools· and then improve the qUality. I therefore do not 
arree with the Resolution as it is framed. - ;. 
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Then, Sir, the Resolution also asks .for a Committee; but before I go 

to that point I want to say a word or two about the education of the girls 
of the depressed classes and of Muhammad&DB. In this reiJPect I :want 
to give a waming to my Mussalman friends. Our Muhammadan friends 
J,lways complain that Muhammadans do not get jobs in the public e;enices 
jn proportion to their numbers. It is perhaps due to the fact that they 
are backward in education. Now, in all public service, girls are going 
tf) get jobs. If more Hindu girls learn first and if Muhammadau girls do 
11ot, let my Mussalman friends remember that Muhammadan girls also will 
lag hehind in the public services. I am t.herefore anxious that the Muham-
madans should insist that there should be sufficient schools for the primary 
education of the girls amongst their classes, and also for sec('ndary 
and higher education. I want to say something about the depressed l ~ i  

I set' that my friend Rao Bahadur Rajah is not here. He must insist that 
the Government of India must make provision for the education of the 
girls of the depressed classes. Once they lag behind, they will lag behind 
forever. 
Mr. B. D&8 (Orissa Division: Non-Muhammadan) : What will you 

do If you educate all the girls of the depressed class T They will not find 
husbands. You must educate their boys first. 
JIr. B. III. Joshi: Well, Sir, that is not really my point. 
There is one more point. It is not enough that the Government of 

India ~h l  start schools and make provision for the facilities for girls 
attending schools. It is now the experience of the whole world that you 
canDot provide education to the poorer classes uoless you help them in 
their maintenance. You must give scholarships to boys (Laughter), I mean 
girls who cannot come to schools for waut of money. The poorcr classes 
do not go to school not because they do not like education. Everyone 
whether he is rich or poor wants his children to be educated ; but the 
poorer people do not send their girls to school simply because these girls 
are useful in working at home and, economically, they cannot afford, to 
send their i ~ to school. I am therefore anxious that the Government of 
India should not only start schools but should institute a large lllunber 
of schclarships so that there should be no poor man in the I'ountry who 
cannot afford to send his dftughters to school for want of money. The 
institution of scholarships is absolutely necessary if you want the poorer 
people to learn. Schools are said to be open to all classes of people, but 
you are not keeping your schools open to the poorer classes .of people unle8S 
y.m provide ~  for their maintenance. 

One more point, Sir, about education being made compUlsory. This 
.also is the experience of the whole world that education, at lea."lt so far 8S 
primary education is concerned, must be made compulsory, but the ~

ment of India have not done that. Some Provincial Governments ha,'e 
.done that, but the (}Qvernment of India have failed in this duty. Well, Sir, 
as regards the education of girls, I want to make one or two remarks ..... . 

1Ir. Deputy PresideDt : Only about girls, not boys. 

1Ir ..... Joshi : There is a custom of educating girls separately 
from boys, and I do not approve of that practice. I feel that if our boys 
and @'irIs are to grow morally souod, they must be educated together; I 
-think there n;l.Ust be co-education. Boys and girls must be educated in the 
@ame !'cbooL,;, (Hear, hear.) 
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The Bevd. I. O. OhaUerj .. (Nominated: Indian Cbt'istians) : What 
about the purclalt. , 

Mr. 5. M I~  I am comin.g to that. Experience throughout ~h  
world showl! tha.t It 18 by eo-educatIon that you raIse the whole commuDIty 
morally. and by separating the boys and girls from their childhood up to 
the age when they grow old, you. are really doing great harm .to tht: m ~ 
condition of the community. SIr, we have got Home expenence ID th18 
matter in Bombay ..... . 

Mr. Deputy President: We are not dealing with Bombay now. 
Mr. If. M. Joshi : Sir, I am giving some experience for the benefit 

of the central territories (Laughter). 
Mr. Deputy President : I hope the Honourable Member will confine 

himself to the Resolution, which he should please read once more. 
Mr. If. M. JOIhi : I am only suggesting that the present practice 

of starting ",eparate schools for boys and girls is a bad one. 
Mr. Deputy President: But that is n<lt the Resolution. 
JIr. N ... Joshi : I want to tell you that our experience in Bombay 

is that it is better to have the same college for girls and boys than to have 
a separate college for girls. 

An Honourable Member: B<>mbay is not Delhi. 
JIr .•. S. Alley (Berar Representative) : Is it not that there is a 

university in Bombay Presidency solely for the education of girls' 
JIr. 5 .•. loshi: Sir, the people in the Bombay Presidency hold 

sound. "iews on education. I do not wish to speak on this subject very long 
because I am sure there are some Members who do not like my speaking on 
this subject. (Honou.rable Members:" No, no ".) My Honourable friend 
who moved this Resolution asked, " What about the pv.rdah '" Certainly, 
if ~ ll want to keep your purdah and all the evils that follow, you lUay 
ha"'e separate schools. h~  is certainly an evil, and if you want my advice, 
certainly I am going to tell you that you must remove the pUI·doh. If 
Indiuns in Northern India want Swaraj and the proper use of that Hwaraj, 
then rcrtainly the purdah should be removed ..... . 

1IIr. Deputy Pnli4ent : I cannot allow the Honourable Member to 
ramble like that. He must confine himself to the Resolution and must not 
talk on anything else. 

Mr. 5 ... IOlhi: I will say a word about the North West Frontier 
Pravince. The Government of India grant large amounts of money ta 
people in tqe North West Frontier Province to keep them quiet,-I think 
fifty lakhs or more. I suggest, Sir, that if five lakhs out of those 50 lakbs 
are spent on the education of the girls in the North West Frontier Pro' 
vince, 1 am quite .sure in ten years' time it will not be nece8Sllrv for them 
to spend these 50 lakhs of rupees to keep' the people, quiet. They haTe so 
far neglected the education of these tribal territories and they go on 
speuding money on giving them Bome work; I 'believe they ate giving'Some 
tribes !fome allowanees which are sometimes caned pensions. (Laughter. ) 
Sir, if they spend that money on civilizing h~ people, giving them MUc&-
tion, giving them not only ordinary'('ducatioll but industrial education 
and provide them with industries. it will not be ~ for the' Govern-
ment of India to ~  on spending these fifty lakhs of ~ for many years. 
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l hope the Government of India will pay proper attention to the ~ i  
of girls in the North West Frontier Province. '. '. 

One word more, Sir, the Resolution asks for the appointment of a 
Committee. Sir, I am not against the appointment of Committees. These 
Committees sometimes do some woPk and also provide opportunities for 
some of the Members of the House to serve on them. I feel, Sir, that the 
subject of education has been too long neglected. This _ is not the time 
,:low to appoint a Committee. Let the Government of India begin to give 
education to the people instead of ~ i i  a Committee to consider the 
question of giving education. The appointment of a Committee is DOW 
too late in the day. Let them now begin to spend money, let the next 
Budget IShow that they have provided adequate amounts of money for the 
education of girls in the central territories : and then only I think, Sir, 
l ~  .House will be satisfied. 

8ir Ha.ri BiDgh Oour (Central Provinces Hindi Divisions: Non-
Muhammadan): Sir, I am ]lot quite certain if the Honourable Mr. Joshi's 
provocative reference to me were intended to draw me out because I did 
-not intend to make a speech on this subject, but as he has referred to me, 
Sir. J feel cm.lStrained to tell him that while I am not sure that the Uni-
versity of Delhi has gail ,ed anything from me, I am certain that I have 
acquired an amount of knowledge which I would not have possessed 
had I not been associated with that institution. 

Mr. ~  .. V. Belvi (Bombay Southern Division: Non-Muhammadan 
"RuraJ:': And also a Knighthood. 

8ir Ha.ri Singh Gour : Sir, the one great fact that has occurred to 
me is this. My Honourable friends on both sides of the House speak 
of the education of girls. Rut where are the girls T I shall point ~ 
to you, Sir, what is the unfortunate position of girls so far as the Pro-
vince of Delhi is concerned. I have been visiting all the girls' schools 
a»d the high schools and the intermediate colleges in Delhi which owe 
their -inception to myself, Sir. And I found the headmistresses and 
principals of these colleges' complaining that those little children of 5 
and 6, intelligent, bright, with sparkling eyes and a great desire to 
absorb knowledge,-when they have been pupils for two, three or four 
years-a h y h ~ g.ent,I,eman walks into the room and says, "I 
want to take away thIS gIrl. And when they ask, " Why do you want 
to take away this girl, she is getting on quite well'" he says "Oh 
she is going to get married". The result is that, half, if not h h~ 
.of the girls, just at the time when they are beginning to learn and im-
bibe knowledge, just at the time when education would be useful to 
them, are marched off from the class room and tied round the mar-
riage post. That is the position of the girls. 

An Bonoura.ble Member: Do they not come back , 

Sir Hari Singh Gour : I am asked whether they come back. Sir, 
they do ~ m  back ; they come b&ck and they go to 'the Lady Hardinge 
Hospital for their confinement and early death. 

Now, I wish to ask Honourable Members on the Opposition Benches 
jf h~y are really friends of women's 'education and if they really wish 
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that the girls in the centrally administered area should g.t.n and receive 
education, are they prepared to provide the necessary girls , 

LaJa Lajpat Jta.i : Y 88. 
Sir Ba.ri Singh Oour : My friend Lala Lajpat Rai ~ y  " yes ". 

Well I shall put him to the test when my friend Mr. Harbilaa Sarda'il 
Child Marriage Bill comes up before this House and my own Age of Con.-
sent Bill comes up here for passing. That will be the acid test of the 
real desire of this House to advance the cause of female education. Un-
less you are able to raise the marriageable age and provide the girls who 
will fill thc - class room, it is idle to ask the Government of India to train 
up teachers. The teachers may be trained but they cannot lecture to 
empty class rooms. Let me give you, Sir, the instance of two colleges 
which were proposed to be started in Delhi. As regards one college the 
.cheme was ready but they said we have no girls at all, and the result 
was that the college never came into existence. 

Mr. B. Daa : How is it that private colleges in Delhi are flourish-
ing' 

Sir Bari Singh Oour : They are men's colleges. I am giving you 
the history of women's college. The Indraprastha High School was 
raised to the status of an intermcdiate college, in the hope that it would 
develop soon into a first-ra'tle college. I found on my visit two years ago 
that while there were, I think, 11 girls, three of them had got married 
and there remained 8. We started the Apts College and I acknowledge 
on behalf of this struggling institution the assistance which the Govern-
ment of India have given by placing Alipore House at the disposal of 
the Indraprastha College. I do not know if the Honourable Member 
who is to reply on behalf of Government knows of the self-sacrificing 
services of the Principal, Miss Gmeiner (Gmnier), and her assop.iat.es 
(one of whom also a European died at her post), who have been try-
ing to bring up these girls so that they may be educated and may in 
course of time become good housewives and schoolmistresses and, if pos-
sible, contribute also to the public services of this country. 

(At this stage Mr. Deputy President vacated the Chair which was 
resumed by Mr. President.) 

The self-sacrificing labour of this lady and her associates 
requires public acknowledgment. I wish you could have seen the 
position of this Indraprastha High School at the back of the 
market, in most crowded and insanitary surroundings, the head-
mistress living in a small cubicle on next to nothing, and im-
parting education to 300 or 400 girls who are all cooped up in a pigeon 
.warren. You will immediately say that the Government of India deserve 
a hearty vote of censure for allowing this deserving institution 
to struggle on for existence in such insanitary surroundings. Sir, 
for the last four years we have been ask:iJ:lg the Government 
to place a more sanitary building at the disposal of this grow-
ing and deserving institution, and it was only in the last few months that 
the Government of India made up their minds not to make a gift but to 
sell Alipore House to the Indraprastha College. The result is that the 
managing committee are now going about collecting money from 
friends, benefactors and sympathisers of that institution. That 
is not the way in which the Government of India should act. They 
should have made a gift of Al'pore House to this institution. They 
should have said 1'.0 themselves, here is a struggling institution and a 



LBGJ8LATIVE ASsiDIBLT. 
'} 

[18TH SEPT. 1928. 

[Sir Hari ~ h Gour.] 
selfless devoted woman trying to educate the people of this country, the 
girls of this country, and the least contribution that we can make is to 
make over to that institution this building, Alipore lIouse, which belong& 
to Government and which will cost us nothing. If the Government 
'Would do that, the Indraprastha College could start science classes and 
arts classes and would draw from the four corners of India deserving 
girls and give them higher and better education. That is the way in 
wh.ich to help the centrally administered areas. 

Sir, I am in perfect sympathy with my friend Mr. Chatterjee. but 
I say to him that in order to give education in the ll~  administered 
territories you must begin at the beginning. You must see that the eau-
cation of girls between the ages of 5 and 10 is Ilubsidised hy Government. 
You must give them free and liberal scholarships. And after the age 
of 10 it is for the public, of which the Members of this House art' tile 
accredited plenipotentiaries, to see that the marriageable age of g-il'l!::! is 
substantially raised, so that they m ~  nM be taken from the school class-
room just at the time when they should begin to profit from the educa-
tion they are receiving. If that is done I am sure the future of women's 
education in India 'will have been solved. We want that these girls 
should receive education up to the higher and collegiate standard, and 
then you will have bright young Indian girl graduates helping us in 
our public and private duties. That will, I submit, be the advent of new 
India, and the reconstruction of the future nation will be supported by 
the mothers of the nation, thirsting for more knowledge, better sanita-
tion and bet'ter health. That will be achieved if she who rocks the 
cradle is educated, and the large problems of health, sanitation, infantile 
mortality and the early death of the mother and child will have been 
solved. Education of girls is not to be looked at with the microscopic 
vision of merely 'tleaching them the A, B, C and to enable them to read 
elementary books. Education must be regarded as a national necessity 
and the cornerstone of the future of India. It is with that large heart 
and greater vision that you must look at the educa't!ion of women in the 
centrally administered territories. That would be a model for the other 
provinces to follow. It is with that hope and with that desire that the 
struggling University of Delhi was started. It was not started for the 
purpose of finding gratuitous degrees for two or three persons, as my 
Honourable friend Mr. Joshi cynically remarked. 

Mr. B ... Joshi: May I ask the Honourable Member one questioIly 
whether the establishment of that University has added to the number 
of college students in Delhi even by one T 

Sir Bari Singh Gour: Sir, I can very easily answer that question. 
·When that university was started, it was started with an alumni of 
780, if I remember aright, and within two years the students in the Delhi 
University went up to 1,400. (Applause). That is the result of starting 
the Delhi University. But I am not here to advocate the cause of the 
Delhi University. I am speaking here on the question of female educa-
tion in the centrally administered territory, and I shall focus my point 
by asking this House to remember that we are voting on this motion on 
the following understanding. We. want first and foremost to tap the 
large source of supply for female education, namely, the lower middle 
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classes and the labouring classes, to which Mr. Joshi has "0 pathetically 
referred. 

Mi. N. M. Joshi: May I correct one statement 1 Sir Hari Singh 
Gour !Said that the number of student;" went up from about 700 to 1,-WO. 
IIJ it not due to the fact thatl some colleges that were affiliated to the 
Punjab and the United Provinces Universities were brought back to the 
Delhi University Y 

Sir Bari BiDgh Oour : The existing colleges of Delhi formed them· 
selves into a Umversity, and when I speak of the number having gone 
up, I am speaking of the number that went up on the rolL" of the Delhi 
University. 

Now, Sir, I say that we must begin at the beginning. Give the infants 
of the Kindergarten cl888e1! stimulus to interest them in education. That 
you can do by small prizes and free distribution of scholarships, and for 
that purpose you must set apart a certain sum of money. After primary 
education you must give them a further incentive to go into the secondary 
classes, because that is a crucial time in the life of the girl. With suffi-
cient incentive she might be able to prosecute her studies in the secondary 
classes. A large number of parents have told me. ' , We cannot afford 
to keep these girls in secondary schools ; we have not got the money ; 
if they get married their husbands will keep them. Amongst the 
labouring classes a girl will begin to work whereas if she learns she 
earns nothing. She is trying to become a Balm and we do not want our 
girls to become Babus." That is the prevailing cry amongst the lower 
classes, and the labouring classes. Therefore you have now to make the 
class room attractive by suitable incentives given ·to the girls to stay 
on and postpone their marriage to which they are prematurely driven 
by their uneducated and old-fashioned parents. Having done that, you 
must have a well-equipped college with all the amenities of a modern 
college and try to give these girls education as cheaply as p<>ssible. It 
is a national insUnulct', Sir. The money that we spend upon women's 
education is money which.is spent for the betterment of the whole nation, 
and I therefore think that you must try to make education as cheap as 
possible. Having done that, your duty ends; and for llIe purpose of 
helping US on, we on this side of the House say-and I am certain that 
my orthodox fJ.'llends in ·this House will concur with me-that the 
marriageable age of girls should be raised, substantiany raised, so that 
they might reeeive educa'tlion and profit much by that education before 
they are carried oft' by their husbands. 

Sir, one more point and I have done. It has been said and said 
with a great deal of truth that if you are merely to start a training col-
lege for women teachers, that is not promoting women's education. 
Suppose you have a training college and you have got it-I do not know 
w.hether Mr. Chatterjee knows that teachers' training classes are 
~ h  to every university, there is what you call, the L. T. andE. T. 

(llasses, Licentiate of Teaching and Bachelor of Teaching. Those who 
do not,pass the B. A. are given the L. T. just as they have 8 Diploma in 
Pedagogy in the English Universities. In all these universities you have 
got classes for training teachers. The University of Lucknow, espeeially 
the Isabella Thoburn CoUege, turn out women teachers by dozens; and 
it is the same case in all the other colleges. Wben I visited the four .Colleges 
ill Lahore I found that they have also got cl8&'JeS for training of teachers and 

, they turn out teachers. Consequently, if you are to concentrate upon the 
L184LA D 
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proyision of teachers, you will be multiplying a commodity for which there 
may not be a readv market. I therefore suggest that a Committee should 
go'intu this question, but it should be rc'niembercd that the wry pro-
duction of teachers would not hE' conducive to the growth of femal& 
education in this country. What you require is not' so much the train-
ing of teachE'rs, as the stimulus givl'n to prim1r:r. secondary and higher 
education to our girls in the centrally administered territory. That 
would be an example to be followed and copied by the provinces and in 
this way, at any ratte, we shall be able to add one more brick to that' 
grand arch of national reconstruction for which we are all striving and 
towards h~ h we are steadily progressing. 

lIIr. O&ya Prasad Singh (Muzaffarpur cum Champaran: ~  .. 
Muhammadan) : Sir, I rise to lend my wholehearted support to the un-
derlying principle of this Resolution as well as to the amendment moved by 
my Honourable friend Sardar Gulab Singh. The underlying principle of 
this Resolution I take it to be the spread of girls' education in the cen.- . 
trally administered areas, and the substance of my friend Sardar Gulab 
Singh's amendment is that, in order to carry out that object, a well-equip,-
ped college for the training of women teachers should be started, anrl along 
with it a normal school should be started in order to secure the production 
of a sufficiently large numbcr of trained women teachers to train up the 
girls. Sir, it is very necessary that a college, well cquippl'd college, for 
the training of female teachers should be stal'terl at a central piace, and 
in order to ..... . 

Mr. B. Das: Will the Honourable Mt'mber use the words " 18 y~ 
teaehers " instead of " female teachers !" 

l't'Ir. Gaya Prasad 8iDgh : I stand corrected. It is quite necessary 
to start a suitable college at a central place for the training- of lady 
teachers; and to act as a feeder to this institution normal schools should 
be opened at different centres in the eentrally administered arras. It baa-
been pointed out in the course of this debate that the centrally adminis-· 
tered areas are not a compact territory ; they are scattered allover the 
country ; and if we eonfine 'ourselves to the terms of the Resolution, it 
'W.ould mean that only one college is to be started. It is asked: How is 
one college going to act as 8 training ground for the teachers of all tbe cen-
trally administered areas! My reply to that is tbat one college should·· 
be started at a central place, say in Delhi ; and normal schools to act aa, 
feeders to this institution may be started, say, one in Ajmer-Merwara, one 
in, the North-West Frontier Province. and in other cpntl'es where neees-· 
sa.ry. I want. Sir, to refer this Hnuse very bril'fiy to the present position -
of education in some of the centrally administered areas. 

In Ajmer-Merwara I find that the total population is 4,95,271, and in 
1926 there were 10,260 scholars in 176 recognised educational institutions' 
fer males ; and 17'6 in 20 similar illf>-titutions for girls. I beg to submit'· 
that . ~i  . is a very disappointing figure, and 1 hope that in eourse of time. 
aad with. the arrangements which we are proposing to make. the number' 
of girl scholars will eonsiderably increase. . 

Then I !'!hall turn for a minute to Coor/l, which i" of course a very. 
~ ll ~i y~ with a population. of about 1,63;838. There were in 1926y : 
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871 boys in high schQoIs ; 7,118 in primary schools ; and 174 girhl in high 
schools, and 668 in primary 8 h ~  

The figure with regard to the North-West Frontier Province is as. 
follows. The population of the province in 1921 W88 22,51,340. In 1925-
26 there were 601 recognil'lCd educational i i i ~ for males, with 
52,072 scholars ; and 85 similar im.1itutions for girls with 6,344 scholars, 
The percentage of sOOolarli to the total population ill 2.9. This, I submit, 
is a very lamentable state of things in a centrally administered area, which-
should act 88 a model to other Provinces. 

The condition of thingR in othel" pro;inccs is no l~ unsatisfactory,. 
but under the terms of this Resolution we are not to travel beyond centrally 
administered are8li ; and therefore I will not l'tlfer to them. . 

H&wab Sir 8&hibada A.bd1ll Qaiyum: That does not include the: 
tribal area, which has not yet been pr(>vided with facilities for educa-
tion. . 

Mr. Ga.ya Praaad Singh: That only strengthens my position. In 
the tribal area, to which my Honourable friend refers, 00 adequate pro-
visions have been made for imparting education either to boys or to girls. 
I. remember there was a proposal in the Standing Finance Committee very 
recently, asking funds for the purpO!-ie of establishing a jail in the North-
West Frontier Province. Some of us were inclined to think that the ID()ney 
we were asked to spend for the establishment of the jail would have been. 
better employed in imparting education in that area. In that case prob-
ably there would not have been very great necessity for a jail to be estab-
lished there. If we opened schools it would follow that we would close 
up the jails in course of time. 

My Honourable friend, Mr. Joshi, has said-if I followed him aright-
that he wanted any :;ort of women teachers to act as teachers for the train-
ing of girl students. If that W'l.'; his mC!lnin;.!. ] certainl:" disagree with. 
him. He went further and said that he wanted quantity and not qualitY" 
of education among girls. I emphatically dissent from that "lev:. h~ 
sort of education we want to be imparted to our girls should be not merely 
literary education, but it should include religious training as well as 
physical. We are c('rtainly not expected to entrust oar girls to th(' care 
of teachers whose antecedents we do not know and who have had no proper 
training in respect of character and attainments to take up the important 

. and delicate art of teaching. 
The next point which was taken up by Mr. Joshi was that hE: did not 

like that boys and girls should he educated ill separate institutions, and: 
be said that he would like to see them educated in the same school We 
would like to record our dissent from this view. We want that the educa-
tion which a girl requires shoulrl be som('what different to the education 
which we would like to impart to our boys, and theref(>re the curriculum 
for girls as well as the curriculum for bOys would naturally differ to a con-
siderable extent. I do not think it would be a w:tie or a practieal prGrosi-
tion to allow our boys and girls to be thrown together and to be trained 
in the same institution. It is rather difficult to speak on a proposition 
which is so obvious ; and I do not think that many words of mine ar(' needed 
to commend this Resolution to the acceptance of the House. 

Mr: Bagpai;i$. sitttngao leif>"Ureiy; as if he ''had 8D- unansw('rable ease 
against U8 in his poebt; but I will ask him to deal with this question 
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very fully and sympathetically in the course of his reply to what we have 
said in the House. 

The Assembly then adjourned for Lunch till Ten Minutes to Three of 
the Clock. . 

The Assembly re-ru;sembled after l .. unch at Ten Minutes to Three of 
the Clock, lIr. President in the Chair. 

. lIrlr. Vidya. Sagar Pandy& '(Madras: Indian Commerce) : I move 
that the quesfon be now put. 

Pa.ndit Thakur Das Bhargava (Ambala Division: Non-Muham-
madan): Sir, I rise to support the Resolution and the amendment of 
Chaudhri Mukhtar Singh. 

Mr. Ga.ya. Prasad Singh : It has yet been moved. 

Pandit Thakur Daa Bhargava: The amendment was moved, Sir. 
Now, Sir, it is too late in the day to expound the ad,'antages of female educa-
twn, especially in this House. This is an admitted fact. The question 
then is, how this female education is to ~ in this country and on 
what lines. Though it is admitted in theory that female education is very 
good, in practice the apathy shown by the Government of India and by 
the Provincial Governments is very great. There is some provision in' 
villages for the education of boys, but so far as the education of girls is 
concerned, I think it can be safely said that it has been too sadly neglected. 
To-day, in all the civilised Governments of the globe, it is the right of the 
subject to ~  that the Government shall provide free and compulsory 
primary education for the nationals of the country, whether the recir-ients 
of the education are boys or girls, and I must say that the Government of 
India must hang down its head in shame if all the ~  which have been 
quoted to the House by the various speakers who have spoken before me 
are scrutinised. Those figures also are not safe because·, if there is any 
female education, it is to be found in some of the big cities. If the rural 
areas are segregated and then the percentage of literacy is found out, it 
will go down still, and will come to almost a negligible figure. The Govern-
ment meet this by saying that the special social customs of India and other 
factors are to blame. I do not agree. I want to repudiate the suggestion 
of Sir Hari Singh Gour and I want to say that girls in the country want 
education. There is no poor man in the country who does not want educa-
tion. It is wrong to say that no girls are to be found who could be educat-
ed. I am rather surprised to hear this from the Chancellor of the Delhi 
University (An Honourable Membe1' : " Ex-Vice-Chancellor.")-from the 
Ex-Vice-Chancellor of the Delhi University. The old argument is trotted 
out that as there is child marriage, it is impossible to have female education 
in India. May I know what arrangements there are in the whole country 
for the education of girls from the age of 6 to 10 or 11 T Marriages do 
not take place within those ages. ..' 

Sir Had Singh GOlJI' : What is the good of such educ.ation ! 

".Pandit TbakurD84 Bba.rgava: Thi8 . .is.,tae Jkat.timei hue Re8l'd 
in thil House an argument of thia sort from an Honourable,;Me.ber......ad 
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specially from Sir Hari Singh Gour : " What is the 1lIie of female educa-
tion f" What is the UHe of any education at all I fail to see. If the bene-
fits of free and compulsory primary education are not realised by Sir Hari 
Singh Gour, I have nothing but pity for him. I am very sorry to hear 
that. The Universities which only cater to the needs of those who live 
in the city are institutions which do not benefit the poorer reople of the 
country, and when I am reminded of the fact that even such big people as 
Sir Hari Singh Gaur think like this, then it means that there is no room 
in India for the poorer people, if the administration of Universities is to be 
handed over to gentlemen like our Ex-Vice-cnancellor. 

Now, Sir, there is such a thing as democratisation of education. I do 
not grudge Delhi or any other place having any college or any high schooL 
I want them in much greater numbers than at present. But if these col-
leges and high schools are to be had at the expense of the education of the 
poorer classes of this country, I would rather not have them at all. Sir, 
I know that the Honourable the Secretary for Education, Health and Lands 
will ri6e up in his seat and say that there is no money. This free and 
compulsory primary education is a question of rupees, annas and pies. 
Much more so in this oountry, because, if any person goes to the villages 
and asks the village people to educate their girls, they say, "Weare not 
even having our food ; we have not sufficient means for our necessary 
clothes and will we make Babus out of these girls T" This is exactly what 
is said to every person who goes ~ a village and asks the ,villager to have 
his daughter educated. He says, •• Even the boys are not ~ ; what 
sense is there in asking me to send my girl to school T" Sir, this is a very 
difficult queRtion to solve, but this is the most urgent question of the day. U 
further reforms are to come, the future queens of India would be the 
women. They will be invested with sovereign powers. They will not be 
the queens of the homes alone. When the vote is given to them they will 
certainly exercise a great control over the destinies of India. Do we want 
that we should have ignorant masters or intelligent and educated masters T 
Or do we want no rrol!ress at all T 

N'ow, Sir, I would submit that these two most difficult questions arise, 
viz., (1) the question of funds, and (2) whether this free and compulsory 
primary education is to be had at the expense of ..... . 

Mr. President: There is no question of free and compnlsor,Y educa-
tion in this Resolution. I hope the Honourable Member will read the 
Resolution. 

Pandit Thakur Daa Bha.rga.va : May I humbly snbmit, Sir, that I am 
supporting the amendment of Chaudhri Mukhtar Singh which reads 
thus : 

•• That for the wonls from • for the fuTtheraB('e of' to the words • training ef 
'Women teaehers ' the following be substituted : 

• for provicling free and eompullory primary 1~ i  of girls betwf'en tile .... 
of 6 and 11 in the l'entrally administered territoriee lUI earty u pOll8ible and u a Arat 
step to that end to establish at ODee aulReieDt Dumber of women teaehers' bainiac Ida.... iB tJlat aNa '." 
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1Ir. Pnlideu\ : Whose 'amenmnenf:," 
Pucli\ fta1mr DuBllaqava : Cha.udhri Mukhtar Singh's .. -

'IIr.President: Has that amendment' been moved' 

, Mr. G. S. Ba.jpai (Secretary. Department of Edueation, Health 
~m  Lands) : It was moved, Sir. ' 

, Pandit Thakur Daa ,'Bha.rgava : It was moved the other ~y  Sir . .I 
'ivould submit, Sir, that the problem is how the girls of the ~  masses 
:,are going to be educated. When western education was i ~  in 
'India peorle would gladly ~ to Maktabs and Pathshalas. but would P.t 
go to westernised schools and the Government gave scholarships to those 
"whom t4ey wanted to attract to those schools. I want to propO&e e;x.actly 
'the sam.e thing, and the first suggestion that I wish to make is ~  every 
. girl should be given ,a scholarship, be it eight annas or a rupee, ~ y month 
: so as not to deprive the parents of those girls of any earnings that the girls 
'may have made. Sir, this solution mayor may not be relished by many 
',Members sitting here, but I have got some experience of the villages and 
,the village people and myleeling is that unless this is done there is very little 
'likelihood of any experiment being successful in the rural ~ The 
. 'second ~ i  that I wish to make is that some normal schools for train-
ing women teachers should be established in the various parts 9£ the 
centrally administered territories. Sir, the Honourable Mr. Joshi just now 
'Pointed out that he was in favour of the co-education of boys and girls. 
The propo!;al was laughed at by some people. Now, I beg to propose tbe 
same th;ng though to a limited extent. I wish to suggest that so far 88 
free and coml-'ulsory primary education is concerned, there ill no other 
solution except this, that for the time being boys and ~i l  up to a certain 
age should be educated together. lJp to the age of 10 I do not think many 
people will have any serious objection to sending their girls to the same 
schools to which the boys go. Unless and until there are a sufficient number 
of women te'lchers this must be done. At the same time, I would submit 
that if there is any walk of life in which women can shoulder out men, it 
is this. If you !5tudy the systems of England and America you will find 
that en:!"y primary school has got girl teachers. Some time ago the Punjab 
Governmer.t !'ent two of 'its officers to England to study the rural condi-
'tions there and they reported on many matters. As regards the point per-
'tinent to this Resolution they were of opinion that the presence of girl 
teachers was necessary to bring out the qualities that i i ~ i h children 
from men. If we study the system in vogue in America, so far 88 rural 
, educ,ation is concerned, you will find the same thing. Now, Sir, I want to 
suggest one more thing, and that is this. Literary education in the three 
R. 's is b~ l ly essential, but as was reported by those two officers of 
whom I haye spoken, the ~l side of education should not be neglected. 
-llnless and until you make education attractive to ~h  people to ~ m it 
i; imparted, it is impossible that you can arouse any enthu-;;iasm in h ~ 

veople. The rural part of education, agricultural and industrial, should not 
~b l  sight of. 

Now, Sir, I do not wish to tire the House by ~ i  into i~  but 
~ m only il l ~  that the pOOrel" clas!res hil'vegot Ii M ~  claim on the 
~ y l  . tIle ' ~ )  _than the: other claS$es, ~~ )i l1 1<10: not w:ant to 
'differentiafe such clairiis 'on lbe sCore of claSses as:Mr . .JqsW ii4. ::: ~  .YJl8 

, , 
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there it; absolutely no, claHs so far as m ~ y primary education is con-
cerned. ,The ~ h  'the middle and the lower ~ h y all have ~ 
, equal claim ,to be educated and freely ~  b~ ~  only anae. 
'With regard to Hecondary and college educatIOn. It IS a pomt, of contest 
, .between the various HChools of thought as to what should be the lines of 
, education so fllr as secondary Ilnd college education is ~ ~ )l  
there should be ~ i  and g'irls and boys should attend h m ~l
leges. J do i ~ want to enter into those various questions so far as· tbia 
·Resolution is concerned, but at the same time the Government '8 duty does. 
not, end by providing merely for free and comllulsory primary education. 
, My voice may be a voice in the wilderness because the propolal contained in 
, the amendment is by itself, such that I do not think GQvernment will make 
any good arrangement in the near future. ,But let it be understood, whether 
the Government make ~m  or not, that Government will be fall-
ing in their elementary duty towards, their subjects if they do not arrasge 
for this primary education as HOOn 88 possible. Now, Sir, Simon Couuni&-
sions. come and go, and there are variou.'I other Commissions. And then 
different cries arise ~ ditierentparts of the House for imptovement aDd 
progress in dift'erent directions... But I submit that no progress is p08-
· sible, and you cannot improve in any way unless. and until this difficult 
! question is solved once for all, and the question cannot be treated in Ute 
. lighthearted manner in which the Government of India kave been treating 
-it for so long a time. So far as the Provincial Governments are concerned, 
we are not discussing the progress they have made under this Resolution. 
But, as was pointed out by one of the previous speakers, the Govermnellt 
of India have a special responsibility also in this matter. It is but meei 
,that the Government of India should, by precept and by example, show an 
example to the Provincial Governments and guide them in their duties 
:towards the people of this-cuuntry. 

With these words I support the Resolution and the amendment. 

Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan 
RurRI) : It seems to me something like a cruel and painful irony of fate 
,that we should be under the neces.'Iity of discussing a Resolution like 
· this in the year of grace 1928, after being under British rule for more than 
150 years. \Ve are disemlsing now whether it, is not ~ y for us to 
train ~ l h-achers to impart primary education to little girls in this 
COUlltr)". \\'c are told that we are under an enlightened Government. I 
,have no doubt that this assertion is in some respects true. but ~ i l

·ly we IirC in R "ery bad plight. After 150 years of British rule in this 
· country, what is the condition of education here T Even in the case of 
'lDen the percentage of literacy does not go above 8 pE'r cent., and in the 
CBS" of women the percenta!!e does not rise to ~  That is the state 
'of things in thil! country after the enlightened rule of Great> Britain for 
'more than 150 years! My Honourable friend who preceded me said that 
-the British GfJVcrnment should hang its head in shame. I submit that the 
'British G-ovemment has neitoher a head nor a tail. It has n(\t a body 
to be kicked nor a soul to be damned. It is a soulless machine and it has 
'been i b l~  described as n steel frame. aad it consisted of humaJI. 
1 i ~  it would have surely felt the shame to .which my HonouNhle 
ftoiend ,-ef.tred.· It has 'been Rllidthat, eduution' should be free and that· 
:t?rimary .. tIIincation' should; be m ~ l y  ~y ~ 8 l 8 

"b ~lmll  'ill IJUppon of. thIS' Resolution £ergot :one ua:port ..... laet;· JWbel", 
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~8  you cannot make bricks without st'l'aw. Where is the money to CODle 
from for the accomplishment of the object of this Resolution t 
What is our ftDaDeial position' How do we stand financially' The 
total l'evenne of the country is about 140 crores of l'Upees a year and 
out of this amount nearly 45 per cent. is swallowed up by one department, 
namely, the Army. Can you find money to promote education in this 
eounh'y' in this stat., of affairs' No,v. let us compare the educational 
eonrlitioll of India with the educational condition of the much maligned 
So,iet Russi... You will perhaps be agreeably surprised to hear that in 
8o';'et Russia the percentage of literacy is 46 in the year 1928. In the 
RepUblic of Georgia the percentage is 46. The reason is obvious. Russia 
P.pends only 12 pel' cent. of her re,'enues on the Army whereas we spend 
mlndia not l ~ than '45 per cent. That makes this world of difference 
~  these two count'l'ies. The other ways in which we are spending 
our revenues are also very impl'Udent. Look at the huge pile of buildings 
that han been put up in the Imperia] City of Delhi. We have already 
sunk Dot less than 17 crores of the hardearned revenues of India in that 
Serhonian bog-the Houses of Parliament, the Viceregal Lodge and the 
few bUligalows that have been built at Delhi. The Government of India 
have ,..ot mOlley enough to waste on these showy things. But they have 
DO money to spend on education. The reason is that tbere is no will 
to proMote education in India. Had there been a will to promote edu-
eation, there would have been a way, but the Government of India do not 
want to promotE' educafJion in this country. They know that their salva-
tion lies in the ignorance of the people of this country. They may profess 
all sorts of things in this world but no sane man can helieve the profes-
sions of the Government of India. Look at the way in which education 
is promoted in England. Boys are educafJed and girls are educated. 
Education is compulsory and universal there. Look at India with all 
its huge revenue. Is it not a pity that we should be asking the Govern-
ment of India to finance at least one college in the Imperial City of 
DelLi for training women teachers, and this too in the enlightened 20th 
century' Is it not very strange that the part of the country which is 
,administered by the Central Government should be treated in this way T 
Properly speaking the cent .. ally administered provinces should be some-
thing like a lr}odel to be held up to the Provincial Governments. In my 
humble opini()n the position of the Government of India with reference 
to the Pro",incial Governments ought to be like the position which is 
generally occupied in a high school by a headmaster witb reference to 
his assistants. I submit that the Goyernment of India stands in the 
polllition of a headmaster and the Provincial Governments should always 
look up to the Government of India for guidance and for the method 
in which they should promote education, but unfortunately we find 
that the Government of India neglects its duty. The provinces are better 
in some respects ; but so far as the Government of India is concerned 
education. stands in the position of a neglected Cinderella. My Honour-
able friend Mr. Bajpai may say something in defence of t\b.e position of 
Government Bna ·1 am very curious to know how he is going to defend 
the- position of Government. Now, I submit that there should be not one 
~ll  in the Imperial City of Delhi alone but that there should be & 
..nege for traiJ).mg women teachers in every other part of thecoUDtl")' 
.... ieb i .. admiDifltered by the ~ I m  There should· be at 
lew ODe eoUcge hi the North-West Frontier ib~  Is·it very ditllealt 



· dUCATlOlll OJ' GIRLS AND Mmi i ll ~I 8I  ADMINISTERED BY 'J(. 

TRE CENTRAL GOVERNMENT. 

for the Gonrnment of India to maintain a college' in each of the terri· 
~ i l administered bY' it T They talk of soeial reform' and orthodox 
people. My friend Sir Hari Singh Gour Hays that we orthodox people 
come in the way of the promotion of female education. BUt we orthodox 
people arcl aht"ItYR willing to have our fliRters anddJlughtel'8 educated 
up to tht' time of their attaining b ~ which may be in theit 12th or 
13th year. Till then if there is proviRion for their education they will 
pick up Kufficient vernacular. My friend Sir Hari Singh Gour says there 
should be high schools for women, and colleges for women. Nobody will 
be m01't:J!'Jad than myself to set" a high school for the education of girla 
in every district· and nobody will be more glad to see that there is • 
college for women's education in every provinee, but we have not yet 
renched that stage. We arc now at the lowest rung of the educational 
ladder. We han not even got a school for girls in every big village. 
What is the USc of all this tall talk of high schools for girls and eolleg. 
for girlR 1 We need not discuss all these Utopian things just now. Let 
us bl~ a little more practical. Let us persuade the Government of India 
at any rat(> to fmance one college in tile Imperial City of Delhi. The 
City of Delhi ~ compared by my Honourable friend Lala Lajpat Rai-
and rightly to{)--with the city of Rome. What will the rest of the world 
say wht'n it hears of this discussion in the Legislative .Assembly and 
learns that t.here is not a Ringle eollege for trainiBg women teachers for 
the edu(",ation of girls even in the Imperial City of Delhi! . Can there be 
anything more disgraceful than this state of affairs' How lamentable 
is it that tlll' euucation of women is a matter in which nobody ~  
sf'riotls interest or, behalf of the Government T They do something here 
anel !o:ornethirlg there, simply' for satisfying us a little. Sometimes they 
increaRC the ('(hwational expenditure by a lakh or two lakhs and so on, 
hut t.hey have no heart in the matter. They want tG keep their army 
intact.. They want to spend the major portion of thc revenues of the 
country on the maintenance of the services and such other things. Edu· 
cationally the country is very backward and, as I said, the state of things 
is wry lCimemsble. Home of my friends are discussing the advisability 
of making primary t"ducation compUlsory Rnd free in British India. I 
believe tlUH ~hi  if; a very large order. It is largely a question of finance. 
Let llS for the I'Tesent persuade the Government of India to accede to tlilll 
mod(':-:t request of my Honourable friend th(' Revd. Chatterjee and to open 
a collegl' in Delhi. When they have dont" it, wt' m ~  apply next to the 
OO"eMlment of India to make education free and complllsory at any rate 
ill the pllrt of the conn try administered by the Government of India. 
What is the use of asking them to do too many things all at once' I 
hope that Governme!lt will he pleast"d to accedt" to the request embodied 
in thiN He:-:olmion. They can easily 8 ~  out ~  object of this Resoln· 
tion if they lun·" 8 will to do so. If h ~  please, theY' can even persuade 
the SC(,l't'tary of State to start a women's college in Delhi. 

My friend ~l  JO!lhi urged that there should be mixed schools for 
ooy ... and girls. The House knows that, I am one of the orthodox HindUi 
ill this IIow;e. I do take strong objeetion to the proposition of m:r 
Honourabl6 fl·jcnd, Mr. Joshi. :Boys should be educated by all means and 
trirl. tdlOuld be educated by ~ 'means.. but I am dead against brinriDr 
ooYI1 and girls together under on.eroof.You know what is happeniDc 
bt .Amerw.. ~~~ eolumns ot new.papers. in. this c.ountry are ~ ofta 
1l~ ~b ~1 ~ ) h~ ~~ ~ ~ ~ i I d(J DOt ~ .' "'.. '.. -.'. ,'. . .. ",., .' 



M ~ V. Belvi,l 

~ll that is said· in ~ newspapers, but a part of it may be true. We do 
'l1ot want to have that'state of affairs introduced in this country. Then 
:dt was said tfiat i1 does not. .matter what kind of education is imparted 
f&o our girls. My friend Mr. Joshi said that -education may-be imparted 
~ ll by unrrained women. I am· dead against it. It is nota sound 

~l i i  \\T e want lady teachers of good character, lady teachers 
"PJ'Operly trailled, teachers in whom we Clln repose i ~  We ~  

! entrust our daughters and our sisters to any woman in the street. So 
,,j-do not accept this sugg,)stion that education may be imparted by any-
·;bodyand .«nywbere and in any way. Let there be proper education, 
.-properly impurted, under proper supervision. 

Mr. K. Ahmed (Rajshahi Division: . Muhammadan Rural) : Your 
; teachers must be ~ i  in orthodox style' T  .  . 

Mr. D. ~ Belvi : They mayor may not be orthodox; we have nothiDg 
~  . dow ith b ~ religion of the teachers. If we can secure orthodox 
;-teachers, su nUlen the better. (Hear, hear.) . 

· Mr. K. Ahmed:' Suppose they 'support the Age 'Of Consent Bill of Mr. 
:Sarda contrary to the vieW's of the orthodox section , 

·  . : Mr. r. V. Be!vi.: Well, S:r, Ido not choose to reply to the irrelevant 
. .critic·isms of my friond.I have here something to say about the Resolu-
· tion,and it will be a mere surplusage of words to say that I support it. 
.. Every scnsible num in this House is boun.d to support· it. I do not believe 
·.that thert> is a ~ l  man in the. House who will  oppose such a good 
.'Be::;olution. Sir,' I support the Resolution with all my heart. 

(SHeral Honourable l\lcmbers moved that the question be put.) 

Mr. G. S. Bajpai : Sir, there is a well known constitutional maxim 
'Ill England that the King can do no wrong. My Honourable friend.; 
'opposite, at least somt> of theIn, have amended that maxim to the effect 
that the Goyernment of India can never do and never do anything 
"but wrong. 

Mr. D. V. Belvi: No, we do not ~ y so. Thc Government have 
tlIften done many ~i  that are right. .  . 

· Mr. G. S. BaJP&l: If Honourable Members do not lDSInUate or 
-suggest Jhat, then I do not understand why speaker after speaker haR 
,got up and charged us with a Machiavellian apathy towards the educa-
tion of girls or, for that matter, boys' education Sir, I do not wish to 
in.port into this discussion a spirit of controversy. The explanation of 
'that is that the Goyernment of India share the view of Honourable 
.Members opposite, namely, that, to quote a rhetorical phrase, the women 
·qf auy race or any nation are the custodians of its civilization and the 
torch-bearers of progreS!>o Here in India if we wish the women of this 
country to play that exaItt>d role .in the national t>volution of India, 
"'then we have some headway to make ; and I  . am quite prepared to 
~ i b i  that, perhaps, at any rate, in' the past, progress in the' sphcre 
~ the education of women has lagged behind l ~ aspirations of the 
·oUtsidermblic or for that matter the aspirations -{If the Government of 
':India. f But tliat 'in itself is not. by. any meaDS a justification' for saying 
~i h i i  India do Dot· i~i1 i l  svmpathv ~ 
l ~i 8  10t-~ 1!nprb-firig . the 0 'faCilities' for: the· ~li i ~  ~ il  
h li y~  Jl4ott; tm¥artm"af'WfifHnerand' in 'sPite '6f iyl~  
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to give effect to the recommendations and to the wishes of··the House. 
·1 ,do Dot, Sir, I think, stand in any need of traversing in detail the 
.1UlioWl figures which have been cited by Honourable MembeMi opposite . 
• ODe Honourable Member,who I regret to say is not in his place to-day, 
:·Chaadhl'i Mukhtar Singh, adopted the other day what I thought 
~ 8 a somewhat unfair criterion; namely, comparing the 
.progress of literacy among womeD or for that matter among children 
.generally in proportion. to the total population of the areas directly 
under the Government of India. I think it would have been a fairer 
.eomparison if the figures had related exclusively to what might be 
: ciescribed as the population of school-going age : and if you adopt the 
~  (If the population of scho{Jl-going· age, then undoubtedly yo·u 
·'get a better perspective of the advance that has actually been made in 
~ h  sphere of ·education. NoW', Sir, it is rather tantalising and not 
'merely tantalising hut, disheartening to anybody to he told, " Oh !you 
':aaveincreased the percentage of the literate population in the directly 
-administered areas from .6 to .7. "1\fay I. Sir, applying the criterion, 
· which I enunciated juSt now, gi"e other figures' The percentage of 
cthe school-going :age of the population which is now actually in school. 
,shall we say. in the North-West Frontier Province. is 7 as against.6 
· which was the figure quoted the other day and which I say does not 
-:gi"e U8 a true perspective of what h happening in these areas. Further. 
, I 'do not think it is altogether fair ItO· pick out an area like Ajm('r-
·M.erwara or even the North-West Jill-ontierPro"jnce where, after aU 
~ i i  are not· so settled as tbey are in certain other parts of the 
·eountry, and where there are numerous difficulties and say, " Here you 
· are. this marks the nadir of your achie,-ement but this is what we 
'propose to regard as the climax of your achievement." 6 . 

Rai Sahib Harbilaa Sarda: Are conditions unsettled in Ajmer-
· Merwara 1 .  . 

Mr. G. S. Bajpai: I was speaking of the North-West Frontier 
· Province. Sir. 

· Rai Sahib HarbiIas 8arda: But the Honourable Member coupled 
Ajmer-Merwara and the Xorth-'Vest Frontier Proyince together when he 
_poke. -

Mr. G. S. Bajpai: Now let me pursue my argument. As I say. 
that arj:!ument is not fair,-to single out a particular 8rt'a aud to Sll} 
timt the figures are not as satisfactory as Honourabl!' )fembers opposite 
would wish thcm to be or as we would wish them to be. and to say that 
this is really characteristic of all that the Govemmt'nt of India hsn: done. 
W by not mention Coorg T What is the perct'ntage of t he population of 
bC.<lool-goin:;r age ~  in School at the present moment ~ Sixtv-sen'lI 
· per cent., if that is of any interest to the House. Uow!"vcr, 8i~  as j 
bay, I do not wiHb. to traverse in dctllil the faets and figures 'hPC8uO\('. after 
811, what thf'Y represent is the result of the effort made so far. I hay!" mYSelf 
il l~  in the opening part of my speeeh that ,tht're is no ~mll  for'fuU 
-{Jt complete satisfaction with the progress made so far. But what 'We 
· ~  to do hert' to-day is to eonf;ne oUnJe}ves to the termS' -()f 'the 
~ l i  ·moved by my Honourable mend. Mr. Chatterjee. h ~l 
~ i ll ~~i  ~ parts:' The fi.ft;t;.part aaks.the: Go, .. rDDleDt OIIHbdia' kl 
• .apend'Blore:-.oney. 'or, rather • .to make 'siiba_tiaI ~ 8 i  tlff! 'eduoat;oo 
I )~ h i  -part-:i.-tluIt '.tlMi ,GGirerlllRtnti,Of aama .aouln 
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found a training college for the training of wOmen teacherlo ; and tile 
third part is that they should appoint a C,ommittee to explore the posai. 
bilities of how and to what extent progress can be made in what has been 
described as a neglected field. Then t.here are a series of amendment. 
also. Two of them-one moved by Uhaudhri Mukhtar Singh and tbe 
other by Sardar Gulab Singh-relate to primary education. Various 

~li  have been made. Chaudhri Mukhtar Singh think!; that com· 
pulsory primary education provides the panacea for all ills, and that all 
the arem. uirectly administered by the Government of India, regardlese 
nf !>OClal conditions, regardless of social differences, regardles& of social 
and economic difficulties, are ripe for the immediate introduction of 
prImary education. Then Sardar Gulab Singh's amendment also relates 
to primary education because what he suggested was the multiplication of 
n.ormal schools. On the other hand, LaIa Lajpat Rai, the Honourable 

~ll l  of the Nationalist Party, said, " It is not really sufficient to comin. 
our liUentIon to primary education; we ought to embrace in the scoil8 
of the aetn-hies of the Government of India both primary education and 
eollt:g:al!." education, and we should proceed to found a college whieh 
would be equipped with the various departments for giving instruction 
in the arts and sciences." We feel, Sir, that if we take the recommenda· 
tiom or h ~ proposals made in Mr. Chatterjee's Resolution, the la;.t pro-
posal is in logical sequence ; I refer to the proposal to appoint a Committee 
of lDlJUlry : and the reason for that is this. The other propo.;als i ~  
in this Resolution are proposals which indicate the ways and means of 
giving effl·,!t tG the main object, which is the promotion (,f f'ducation 
8JD(\Y!g' wom.';}. Now, in the course of the debate to-day on this Iksolu· 
i ~  i i ~ of opinion has manifested itself as to the mcsllS an.d 

mtthods tl) ~ employed in securing this object, in advancing w\\ard" this 
~  :My lricnd, :Mr. Joshi, vehemently asserted that co-educutio.l WlUl 
the only way of getting there. My friend, the Honourable Mr_ Belvi, 
got up and !:;fUd, " No, no, no, that will be a most horrible thing, lhal will 
be subversive of the cherished traditions of society and of social customs 
in this country." Then, Sir, my Honourable ~i  Mr. Joshi said: 
what yon l'llOUld concentrate on is primary education, and not merely 
primary education, but education for the poorer classes. Other ~l mb  
got up and said, in this field of education there are no classes. all sections 
of the CVUil.lUnity really stand together; their requirements. thf'ir needs: 
arc equal, and you have to treat them all as being on one lewl. and as 
deserving equally of the solicitude and attention of the State. That, Sir, 
being the position, in other words, there being diversity of opinion as to the 
best method which you can adopt for tackling this problem. it semes 
to me that Oovernment would be going as far as it is desirnble at this 
3tage to g() to consider the third proposition in my f"-nd Mr. Chatterjee's 
P..e&ollliion, namely. the proposal for the appointment of a committee of 
inquiry. Mr. Joshi is sceptical of the value of committees. He says 
committees are a dilatory expedient. If you do not wish to flet y hi~ 
done : if you wish definitely to postpone a matter which may be inconveni· 
ent or embarraRSing. all that you have to do is to say. ~ Ilhall appoint a 
eommiti£c. Then the House is momentarily satisfied, the subject pllS8e8 
out of the public view, it is no lonj!'er in the popular focus; years elapse 
and, thell. when an opportunity comes. the House jog the memory of 
Government and ask what exactly has Government been doine- all theee 
years. Well, I do not think, Sir, that with my experience, whieh is very 
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short, of thiH House, I should be prepared to substantiate the charge that 
the HouHe is neglectful of matters of tllil; character. Last Session wc had 
a prolonged, an intcre8ting and at times a heated debate over the provision 
oi facilitieH for educating the depressed clasHeH. That was onc aspect ot 
the question urged on that occasion. This Session I received notices of 
varioUl:l Hesolutions ; there was one about the foundation or bli hm~  
of a women's college' at Delhi; there was the Hesolution which we are 
discusHing to-day; there was another Rel;olution for giving aid to the 
~ l bi  College. I think" Sir, that the HQUHe iH not doing itself 
justice and that Honourable Memben; on the opposite Benches are not 
doing thcDlHelves justice in buggcf>ting that they have to leave theHe 
matters entirely to Government and that their solicitude itself is not 
vigilant and active on behalf of the backward communities which are 
directly under the control of the Government of India_ So I feel, Sir, 
that this particular chat-ge of sIr. Joshi's does not stand Hubstantiated: 
We must concentrate, as I say, on the suggestion made in the concluding 
proposition of my friend Mr. J. C. Chatterjee's Resolution. And before 
I procl'ed further, Sir, I should like to make one remark. Mr. Joshi, 
Sir, aptly, I think, drew attention to this one fact, that it is not suffi-
cient. if you are going to explore the question of educational facilities in 
the areas directly under the Government-it is not sufficient to confine 
youI' investigation or inquiry to one sell:. You have really got to extend 
that inquiry to include all sections of the community and both the sexes. 
And that, Sir, is a position which the Government of India wholeheartedly 
accept. 

Now, Sir, to come to the concrete proposal which I wi'!h to place 
before the House; the Go,-ernment of India have carefully considered the 
whole queHtion of primary education ,in the areas directly under their 
administration. That consideration, Sir, started, not after the receipt of 
the Resolution which we are discussing to-day, but after the debate which 
was initiated by my Honourable friend Mr. Jayakar last Session on the 
position of the depressed cl8.!:llies, particularly in regard to education. We 
have consulted the heads of the minor administration-and I should like 
to avail myself of this opportunity to pay a tribute to their keen enthu-
siasm for improving the education of the populations committed to their 
care-and with their conCUI:rence the Government of India' have decided 
to .appoint a committee with the following terms of reference = To enquire 
mt<r-

(a) the existing facilities for primary education for boys and 
girls ; 

(b) the possibility of expansion whether on a voluntary or com-
pulsory basi:> with special ffg&rd ~ the attitude and apti-
tude of the . local population ; and 

(c) the necessiiy for providing special' ~ ili i  for. the com-
niunitygeneraUy known' as " up,touOhableS ", and to. make 

'recommendatIons. ' ,r, • .' '. . .' ~ , , ,', ' 

.hd:nof1Berefy, i~  havewe'deeided to appoint thiscomhUtteeas SOOn 

.af\he Stllnding Fln'nce l ilmi~  Would'_ree' ~ ~ us h ~l 
bYfti''ft ~ l l l ii M  thatm"-vileW; of·the;ben -lihd' landable interest 
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shown by Honourablf:' Members of this House in this problem h~ com-
mittee should include educational expf:'l'ts and also representatives of this 
House. We have not yet, Sir, considered what the personnel of the com-
mittee is to be, but I think that before I complete my explanation of the' 
general intention and attitude of Governmt'nt with regard to this m ~ 
I should say that we ha,'e taken note of til erecommendations made in 
the Resolution of my friend Mr. J. C. Chatterjee that this committee, or 
rather the committee which he recommended, and which was to be con-
tined only to the investigation of the problem of the edueation of m ~ 
should include prominent women. It is the intention of the Government-
of India that this Committee of Inquiry should have the benefit of the 
services and the experience of some lady who is interested in and con-
versant with the problem of the education of women. That, Sir, is what 
I have to say in regard to the recommendations contaiI]ed in the Resolu-
tion which my friend ~I  J. C. Chatterjee has mOYed. 

I now turn to the amendment of the Honourable Leader of the 
Nationalist Party, which relates to the establishment of a first-grade women's 
college' at some central place, preferably Delhi. Sir, he made a referena.-
to the historic importance of Delhi. I am glad. Sir, that occasion has beeD. 
offered by this Resolution for Honourable Members opposite to say something 
in favour of the Government of India's New Capital. If only, Sir, the ad-
mission of a college into the fold is sufficient to satisfy Honourable Mem-
bers opposite and to reconcile them to the location of the capital of the 
Government of India in Delhi, there ought to be a meed of satisfaetion to , 
he derived for what my Honourable friends on the other side have 
described as a waste of crores and erores on the creation of an Imperial 
Capital. The difficulty with regard to my'Honourable friend Lala Lajpat 
Rai's Resolution is this. Although you may treat the education of m ~ 
whether it is primary education or secondary edu('ation Or collegiate 
education, as part of one whole, yet as practical builders we have to 
confine our attention first to the ground work, the foundation-to lay the 
foundation right and true and deep, lay it so that it will endure-and 
then proceed to erect or build your superstructure thereon. To pUl'BUe. 
the aBalogy a little further, Sir, I feel that the eoUege which my' Honour ... 
able friend wants is really of the nature of a superstructure-perhaps tile 
second storey to be added to this edifice, and therefore a stage whick 
would come perhaps later in the course of our activities. However, Sir .. 
I know that a reply like that would be df:'scribed not merely as undulY' 
cautious but possibly also unsympathetic. And if there is one charger 
Sir, which I aID anxious, at least in a matter of this kind, to escape, not 
merely for myself but on behalf of the Government of India, it is the-
charge of lack of !o-ympathy. So what we propt)se to-day in regard to this 
partiCUlar proposal i!> this. We shall consult the minor administrations 
immediately. We shall ascertain their views in regard to-this proposal. 
The important thing to bear in mind is th;s. It is no use establishing-
a college in Delhi, or for that matter in any other central area, unless you 
are sure that from the areas which are directly adminifrtered by the 
Government of India and for which the Government of India are 
primarily responsible, that you will attract to this college a sufticient 
number of stUdents. lfy Honourabl!e. friend, Lala Lajpat Rai, said thatt 
the colleges in Lahore are erowded; that sectarian colleges make ~ 
appeal to certain sectiona of the eommUBity. They would much, ~ 
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be in lin institution where sectarianihm of any sort or kind does not 
prevail-a perfectly legitimate aspiration, Sir-and it l~ be an equally 
legitimate activity on ~  part of h~ ~ m ~  of I ~l  to meet the-
detic:encv the wlInt of a non-8ectanan lD!>htutlOn, provIded, as I say,. 
thcre is ~ i i  material to justify them in the belief that the college' 
when built would really attract a sufficient number of students. I will,.-
Sir give an instance to show why we are somewhat sceptical of really 
eliditing admissions i i ~ to justify h~ conHtruction of a .first ~  
college. My Honourable friend referred lD the course of thIS mornmg: 
to the Lady Hardinge Medical College, the only medical institution of 
its kind in India, that is to say, an institution which is devoted exclusively 
to the education of women; aDd I may, Sir, for his information at this. 
stage say that this college does not merely confine itself to medical educa-
tion that we have as a matter of fact attached to it classes, first and 

~  year science classes, in order to give the necessary scientific training 
to girls coming to the institution in order to fit them for the pursuit of 
the higher medical course. Now, Sir, this institution do not, if my in-
formation is correct, in the initial stages attract a sufficient number oC 
pupil'i, although it is reqognised, and recognised all over, that one of 
the primary requirements of this country is an adequate supply of trained 
women doctors. However, Sir, as I have said, we shall inquire from the-
heads of minor administrations as to what they think of this idea and 
if they are in favour of it ; then we propose y, take up this question along 
with the general quelition which is now l'Cileiving the e()ll8ideration of,. 
Government, namely, the future of the University of Delhi. I know, Sir,. 
that by making that statement I [,m running the risk of incurring the-
wrath of my friend Mr. Joshi. lIe thinks we ought to scrap the University 
of Delhi forthwith j but you cannot scrap the Delhi University 
and bring into b i ~ at Delhi a first grade ll~  devoted to the instruc-
tion of women. I believe that the ~ of the House is not to HCrap 
the University of Delhi, but to see, if the University is to survive and 
endure and to be a model for the various universities of India, whether 
my friend LaIn Lajpat Rai's idea cannot be fitted into the scheme of the 
future and the wider and the larger University of Delhi. 

Then, Sir, there is just one point, a comparatively minor point,. 
namely, the proposal to found a Normal College, a training college. That· 
is a point that we put to the heads of minor administrations, as soon as: 
we received notice of this Resolution, and we were informed by the-
Chief Commissioner, Delhi, by the Chief Commissioner of the North-
West Frontier Province, and by the Chief Commiss¥mer of Ajmer-
Merwara that at the present moment they do not feel the want of '. 
central college which would devote itself exclusively to the training oC 
women teachers ; there are already normal school .. and an Anglo-Vernacular-
class is to be added for the training of women teachers in the North-
West Frontier Province There is a training aehool in DelhL In Ajmer--
Merwara, as my friend Rai Sahib Harbilas Sarda pointed out, there is no' 
Government institution imparting tbis special kind of training at the· 
present moment, but there is a recognised private institution which, 
according to the information that the Chief Commissioner ha.'i furnished' 
Ufo, is at the present moment adequate to the requirements of this area. 
But the p'?int which I wish to make is this. You are appointing a com- , 
mittee wIth wide terms of reference.. It is being called upon. to go into, .. 
the whole question of existing facilities for education for boys as well.ar 
for girls,. ~h h  on a voluntary or compulsory basis, and you are ~ .. 



1046 LEGISLATIV.I!l ASSEMBLY. (18TH SEPT. 1928. 

[Mr. G. S. Bajpai.] 
asking it to make recommendations. Now, I have no doubt that this com-
mittee will also go into the question of the adequacy or otherwise of the 
existing facilities for the provision of teachers for these institutions; and 
if-they in their wisdom consider that it is desirable either to have a central 
training college or to multiply the normal training schools, undoubtedly 
the Government of India will bestow upon that recommendation exactly 
the same attention as they will upon the other recommendations of the 
committee. 

That practically brings my remarks to. a close, Sir. I have perhaps 
detained the House longer than I had intended, but I thought it would 
be as well to make as full a statement on this interesting subject as the 
time at my disposal would permit. There is one thing that I would like 
to say, Sir. I hope that in view of the announcement that I have made 
and the assurances that I have given, my Honourable friend will see his 
'Way to withdraw his Resolution. It is not necessary now to push that 
Resolution, because, what is of value in the Resolution is the spirit and 
not the particular recommendations which he has made. I have made a 
full statement of what the intentions of Government in regard' to this 
interesting problem, which is indeed a national problem, are. I have also 
given _ the assurance that we do not propose to postpone our initiative to 
the Greek Kalends but that on the contrary we wish to proceed with it as 
early as possible. Therefore, Sir, I w{)uld appeal to my friend and I would 
also appeal to the House not to press this Resolution, but to rest satisfied with 
the assurance that I have given, and, if I may crave such a thing from Hon-
ourable Members opposite, to give our initiative their benediction, for I feel, 
Sir, that they ought to accept the assurance from me that it is the hope, as it 
will be, the unfailing endeavour of (ffivernment, to the utmost of their 
ability and power, to open wider and yet wider the windows of the mind of 
thOfle whose enlightenment is their responsibility. 

The B.evd. J. O. Oha.tterjee : Sir, when the House resumed discussion 
on my Uesolution this morning, I had: a letter passed on to me by an 
Honourp hlp friend in this House, who said that he was in entire sympathy 
with my I ~ l i  and therefore did not consider it necessary to remain 
in the House and wished me good luck. When I looked round, it seemed 
to me that almost everybody seemed t{) be in sympathy with my Resolution 
and that most prople seemed likely to follow the example of my Honourable 
friend, so that it seemed 8S if the wbject was going to die a very speedy 
death. I am very glad that did not happen.· But, Sir, in an otherwise 
valuable and instructive discussion, there has bet'n just one source of 
regret to me and that has been the empty state of Benches opposite and ' 
also around me. It is said that if all men talk well of any person or of 
any subject one must be BOrry for that person or that thing. It seemed 
to me th1lt because everybody sympathised with this Resolution, my CHlUie 
was in danger. 

Sir, a great deal has been said about the apathy of Goyernment to this 
question of the ~ i  9f girls and women. I hold no brief for Gov-
ernment and in my opening speech, I pointed out that Goyernment had 
not in my humble opinion done quite as murh as they might have done for 
the cause of women's education. But, as I said then, Sir, I moved this 
Resolution not merely to get something out of Government and not lIl¢re-
1y, as it were, to ask them for specific favours, but I also hoped, that this 
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House would, by the valuable suggestions that they threw .out and by the 
. enthuIoli8l1w they showed, give a lead, a moral lead, to the whole country ; 
. and I still believe, Sir, that it is not the Government who alone can edu-
cate or help us to educate the women and girls of this country, but that a 
great dcal must be done in this matter by private effort, and, theJ'efore, 
I have refrained from putting all the blame on the Government. I believe, 
as my Honourable friend, Sardar Gulab Singh, has said, that" the hand 
that rocks the cradle rules the world". If that is true, and I believe it 
is true, surely it is the duty of everyone, not only of Government but of 
1he people of this land, to do their best to train that hand that )s going 
to rule our country. It is specially necessary when we are trying to give 
the vote to women and to obtain "elf-government. I believe the be;,t pre-
paration for self-government is to train and educate our women, and I be-
lieve the assistance of the people of the country is neccssat:". and 
therefore I would have beeR much happier if the BenchCII opposite had 
l'upported this Resolution by their valuable suggestions, IDstead of so 
many Honourable gcntlf'men opposite absenting tilemseiveB simply be-
cause they sympathised with this Resolution. 

Now, Sir, I shall take a very short time of the House in saying ,,,,hat 
I feel about the amendments that have been put forward and about what 
my Honourable friend the Education Secretary has said in his most 
eloquent and most sympathetic speech. (Loud cheers.) As regards the 
amendment of Chaudhri ?II ukhtar Singh, that I believe only seeks to 
describe in detail what is already contained in the first part of my Resolu-
lion. He says, make primary education for girls compulsory. I have 

.asked Government to give us money or an increased grant for the further-
ance of education of women and girls in centrally administered terri-
tories. If that money is forthcoming-and I hope it will be, after thc 
Honourable Member's Nympathetic speech-thcn what are we going to use 
that money for? The first thing required is primary compulsory educa-
tion. I ~  with my Honourable friend, though I can not ask that from 
the next day, education must be made compulsory in all centrally 
.administered territories. I do not maintain that ; but when we get the 
money, that will be one of the first things that we will do. No Resolution 
-ean embrace within its short scope all the details of a subject. Nothing 
would be gained by incorporating such amendments within the terms of 
this Resolution. With regard to normal schools I used the term ., train-

. ing college " in a 'Very wide s.ense, ?lot only as a training college for 
graduate teachers, but a]so as Includmg teachers for village schools, or 
1eachers trained in normal schools. That, I submit, is included within the 
:scope of that 'Resolution. 

As for the amendment moved by my Honourable friend, the Leader 
of the Nationalist Party, the suggestion that there should be a first grade 
women's college in centrally administered areas, preferably Delhi, and 
that the collegE should contain facilities for the teaching of A rts and 
~i  as well as for training teachers, I am in complete ym h~  with 

hIS suggestion. But I do not agree with my Honourabll' and gallant 
friend, Sir Hari Singh Gour .... (Several Honourable. Members: "How ia he 
~ ll  T ")He is a Knight (Loud laughter and cheers). I do 11.Ot 

.agree with my Honourable friend that students will not be forthcoming 
for the women's oollegE., orror high and seeonduy schools .. I do not 
-t'ntertain the same fear, but say that if a eellege l'rere eatablishedin Delhi-

L134LA E 
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and I do hope the Government of India will see the wisdom of establishing 
such a l'ollege--1 here will be no difficulty in filling it. I have been in 
educatlOnal work in Delhi for the past 20 years, and I can claim to know 
the state of things in the. city and round about, so that I can assure you 
that if such a college were now established there will be enough girls from 
Delhi itself and places round about to fill it. In Delhi alone there are 
three high schools for girls. Of course not one of them is at present run 
by Government, but h ~  themselves will sllJ)l)ly a good many students 
for a college. 

I believe it is the duty of the Central Government to give the lead to 
other administra1ions. If they establish a first grade girls' college it will 
attract women from all ~ of the country, and especially if it has a 
teachers' training department. it will attract girls from allover the country 
10 be trained there. I must say that I am rather surprised that my friend 
the Education ~ y stated that the Lady Hardinge College suffered 
from a lack of students. I am in fairly close touch with that college and find 
that girls are refused admission because it has been found that there is 
not enough room for them. I maintain that there are several girls who long 
and desire to go to that college aDd are prevented from doing so because an 
adequate number of scholarships are not provided. But if you will only 
give the money and provide adequate scholarships for students in the 

~  Hardinge College, it will be absolutely crowded out and nobody will 
be able to complain that there are not a sufficient number of scholars 
forthcoming. 

It has been said by various Members that what is required i~ that a 
special effort be made to encourage women's education. The reason why 
women teachers are not forthcoming is because Government will not make 
it easy for women to go to a training college. From my experience I 
endorse that opinion. I do not want to lay more blame on the Govern-
ment, but I do say that women teachers must be encouraged. In fact 
there ought to be every facility given in the way of scholarships. 

One more point is that we have various measures of social reform 
before this House. My Honourable friend, Sir Hari Singh Gour, has 
brought in several measures for social reform, but his mind at present is 
too full of marriage and divorce, and it is very difficult for him to giye his 
attention to education pure and simple. He has maintained that, unless 
you pass these various social measures, you will not be able to get any 
progress in social affairs. He told us a little story, that whenever he has 
visited a high school some hoary-headed gentleman has walked in and said 
that he wanted to take his girl away as he had to marry her. Who sent 
that hoary-headed gentleman into that high school! Probably some-
hoary-headed lady behind the walls of the pU"dah, who, because she 
did not receive the benefits of education, had forced that hoary-headed 
gentleman to go to the school and take his daughter away_ First educate 
our women and girls and then there will be no need for these Bills on 
marriage and divorce and other things, because our girls will take care-
ef themselves, and that at any rate is the first thing. Let us have educa-
tion first and then other things . 

. It seems that the ~  ~ very anxious to proceed to the next subject 
WhICh undoubtedly WIll prOVIde many more thrills than the tame subject 
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of women's edncation. I therefore do not desire to deprive the House 
(Ories of " Go on, go on ") of enjoying tholie thrills. But, Sir, I would 
conclude my remarks by saying thi&-("Oriel of " Go, go on") I can 
go on till closing time it you l'eally desire, but I shall spare you. 

Mr. President: The Honourable Member is probably aware of the 
Standing Orders. 

The Revd. J. O. Ohatterjee : May I have two minutes more, Sir 1 
Mr. President: How can he f He has taken more than 15 minutes. 
The Revd. J. O. Chatterjee : I only want two more minutes, ~i  My 

llonourable friend the Education Secretary has asked me to WIthdraw 
this Resolution. 

1Ilr. President: Is the Honourable Member going to withdraw his Re-
solution after making a long speech? H he wanted to withdraw, he 
should have begun by making the motion to that effect. 

The Revd. J. C. Ohatterjee: From what my Honourable friend has 
stated, I have abundant belief in his good intentions and in the good in-
tentions of the Government which he adorns, and he has agreed, Sir, to 
what I believe is the spirit of my Resolution. He has promised a Com-
nlittee which will go into these matters, and as he has also promised to 
consider sympathetically the question of the establishment of a women's 
college, all I desire to ask him is if he is also prepared to give us another 
assurance, t·iz., if he will be prepared in territories like Delhi, where the 
Municipality is asking daily for compulsory education, t{) go a little fur-
ther and promis(' thllt if this report is delayed-and I quite see, Sir, that 
(jovernment mo"e slowly and that reports take long in preparation-I want 
to ask him, Sir, whether he will be prepared, if definite proposals are put 
forward in the ('()Urse of a few weeks or a few months for the introduction 
of free compulsory education for girls in the Delhi province and for a 
more sllitable training school for women teachers, to act on those proposals 
before that report is ready for publication. I can testify from personal 
experience tllat Government have done their best to give effect to Mr. 
~y  Resolution on the depressed classes, and I am quite prepared to 

Withdraw my Re!)olution. with your permission, and with the permi!)sion 
~ the House, if the Honourable the Education Secretary is prepared to 

gIve me that. assurance. 
Mr. Amar Hath Dott (Burdwan Division: Non-Muhammadan 

Rural) : After wasting so much time' 
Mr. President: The question is : 

II That for the words from I for the turtllflrane.C! of ' to the words • training of 
women teachers ' the following be mbstitnted : 

• for providing free .and compu18ory primar.v edueation of girls between the ages 
of 6 and 11 In the centrally administered territories .. early a& JlO8IIible 
and all a Brat stt'P to that end to establish at onet' R 8ufli('it'nt numbt'r of 
women tt'at'hers' training schools in that area '." 

(Alter the President had put the question and collected the" Ayes ,,. 
and" Noes ".) 

Iir. The Bevel. J. O. Ohatterjee : I would like to withdraw the Resolution,. 

Mr. Amar _&til Datt : After two days' ~ of time' 
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Mr. President: The Honourable Member sought to ~  some further 
assurance from the Education Secretary and now at this stage he wanted 
to withdraw the Resolution. 

The Revd. J. C. Chatterjee: I asked permission to withdraw before 
the question was put, Sir. 

Mr. President: Is it right T He wanted an assurance from the 
Education Secrt'tary which he failed to get and now, at this stage when 
the questiou was put, and" Ayes" and" l\oes " had been received, the 
Honourable Member wished to withdraw his Resolution. But he also 
olight to know that he cannot withdraw the Resolution so long as amend-
ments are in his wav. Xo Resolution can be withdrawn unless the amend-
ments are out of the way. They must either be withdrawn or de-
feated. 

The Ayes have it. 
i'he motion was adopted. 
Lala Lajpat Rai : May I withdraw my amendment, Sir? 
Mr. President : ~  the first amendment is carried, all other amend-

ments fall. I do not know how your amendmt'nt can lIOW fit in with the 
amended Resolution. If the ilonourable ~I mb  can satisfy me, 
I am prepared to allow him. . 

Mr. Jamnadas II. Mehta. : lIr. Chatterjee's Resolution is gone. 

Mr. President : ~  I am going to put the amended Resolution to' 
the House. The question is : 

" That the following Resolution, as amcno('{l, he adopted: 
'This AssemblY reeommends to the Governor General in Couneil that he be 

pleased to sanction Ii mbstantial grant, capital as well as reeurring, for providing free 
and eorupulsory primary ~l i  of girls ~  the ages of 6 and 11 in the centrally 
administered territories as early as p088iblc ano as a first step to that end to establiah 
:;.t onee a sufficient numb<·r of women teachers' tmining schools in that area. 

This A88erubly further recolUmends that ~ eorupetent Committee, ineluding promi-
nent women, be appointed to go into the subject ~ lI  to make a report '." 

The Revd. J. C. Chatterjee: I ask your permission now, Sir, to with-
draw. 

Mr. Jamnadas M. Mehta: It is not :nmr Resolution. 
An Honourable Member: That ia a iechnieal difficulty. 
Mr. President: ·The Honourable Member was not fortunate enough 

to defeat the amendment. 
The qnestion is that that ReROlution, as amended, be adopted. 
The motion was adopted. 

lIIr.President : To-morrow I understand the Select Committee on the 
Public Safety Bill meets and therefore this House will not sit. 

The House Irtands adjourned till Thul'1lday mtlrning at 11 o'clock. 
The Assembly then adjourned till Eleven of the Clock on 'I'hursday, 

the 20th September, 1'28. 
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